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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

F : GUWAHATI BENCH

o Original Application No.312 of 2001
Date of decision: This the 20th day of March 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice—Chéirman

The Hon'ble Mr K.K. Sharma, Administrative ﬁember

\ 1. Shri Laiphrakpam Gunamani Singh

| 2. Shri Lalsiamliem Hmar

} 3. Shri Om Prakash
4. Shri Kripal Singh Bisht
| 5. Shri K. Jeyson Tangkhul
| 6. Shri Anil Kumar
7. Shri Khem Chand

L ByfAdvocateé Mr J.L. Sarkar, Mr M. Chanda,
Mrs N.D. Goswami and Mr G.N. Chakrabarty.

......Applicants

- versus_ -

' 1. The Union of India, through the

| Secretary to the Government of Idia,
Ministry of Home ‘Affairs,

i . New Delhi. ‘

2. The Director General of Security,

i Office of the Director,

S.S.B. Eat Block-=V,

Y New Delhi.

3. The Divisional Organiser,

\ S.S.B. Manipur & Nagaland Division,
Imphal.

| 4. Office of the Divisional Organizer,
1 S.S.B. Government of India, o »
: Arunachal Pradesh. -~ ceeenn. Respondents

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

CHOWDHURY. J. (V.C.)

{ This case 1is squ;rely covered by the Judgment and
;Order rendered by this Bench in O.A.Nos.274/2091, 28272001
and 285/2001 disﬁosed of on 11.2.2002. The aforesaid cases
ﬁere disposed of én the basis of the decision rendered by

the Calcutta Bench of the Central Administrative Tribunal




" in 0.A.Nos.780/2001, 791/2001, 819/2001 and 978/2001

- decided on 27.11.2001.

c 2. Heard "Mr J.L. Sarkar, learned counsel for. the
;applicants and Mr B.C. Pathak, learned Addl. C.G.S.C. Mr
' Sarkar referred to the decision fendered,by the Chandigarh
- Bench of the Central Adﬁinistrative Tribunal in O.A.
No.640(HP) of 2001 disposed of on 5.12.2001 and submitted
. that the Chandigarh Bench took a contrary view and allowed
- the application. The learned counsel vfor the applicants
!submitted that in view of the said Judgment of the
‘Chéndigarh ﬁench the case may be referred to a larger

Bench.

3. We are not inclined to refer the matter to a 1arger

- Bench on theaabove-ground since like cases were disposed of
by this Bench earlier and we do not find any reason to

depart from the same. : .
o ~ A snaissek
4, ~ The application thus stands disposed—of. No order

L~
as to costs.

P | N\
| ( K. K. SHA ( b. N. CHOWDHURY )
. ADMINISTRATIVE MEMBER VICE-CHAIRMAN

NKM



IN THE CE} TW‘\**WM@T RATIVE TRIBUNAL

' v
wellg  SEEhE wiRE
Cemtra! Admicisiresive Tribunal
I 3AU620I
qrigd  ansde

GUWAHATI BENCH

I.K
(An Apphcatlor under Section 19 of the Administrative Tribunal Act, 1985) \\J\

i
\ gle of the Case
\

0.A.No_3 /=2 12001

l Sn Laiphrakpam Gunamani Singh & Ors.

- <Versus-

Applicants

1, SLNo. [ Annexure | Particulars | Page No.

1. Application E 1-24

) - Verification ; 25 ,

| | |
(. | i 1(Series) I A few copies of aooomtment order, 26-36 ;
P 5 i . selection list and successful % %
- ! | completion of probation period. | ;
| \4 | |2 Memorandum dated 04.03.99 i 37-39 i
. ‘ | !
! i l i |
LS. 5 3 Memorandum dated 22.07.99 : 40-41 i
Pl ] |
\i i‘f\@. ;4 Order dated 20.05.99 | 42-45 ‘
I : ! : |
! }"7. 5 E Memorandum dated 29.11.99 | 46-47 |
| w§ 6 “Memorandum dated 05072001 | 48-55 |
s
P ‘9 7 - Order dated 12.07.2001 56-57
| L 4
10 8 Copy of the Hon'ble Tribunal’s order | 58
1y dated 25.7.01
| ll
- .
| i{ Date : 25.7.2000 Filed by

d|

Advocate
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BETWEEN

Sri Laiphrakpam Gunamani Singh

-1 Son of L. Nityai Singh

Senior Field Assistant (Homeo)

1 Office of the Divisional Organiser

1 $.5.B., Manipur & Nagaland Division

\ P.O. Mantripukhri, P.S. Haingang,

| {Now posted at Lamphelpat Division, Har).
Sri Lalsiamliem Hmar
Son of Sri J.R. Lientaun

Senior Field Assistant (Homeo),

!ipfficé of the Divisional Organizer,
SSB.P.0. &P.S. Thanlon,

District Churachandpur,

moha!

511 Om Prakash

—g— (=

on of Sri Bhounda Ram

£y

emor Field Assistant,

fﬁce of the Divisional Organizer,

SB Mampu. & Nagaland Division

P"\_*
e —

Now posted at A.O. Mongshargei, Imphal).

/ 4"_m:: e |

| (An Application under Section 19 of the Administrative Tribunals Act, 1985)
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Sti Kripal Singh Bisht

Son of Sri Narayan Singh Bisht
Senior Field Assistant (Homeo)
Olo the Divisional Organiser,

Manipur and Nagaland Division,

Imphal (Now posted at Lamphelpat Division, HQ)
Sri K. Jeyson Tangkhul

Son of Kaping Khanoth

Senior Field Assistant (Homeo),

Olo the Divisional Organiser

SSB,Manipur & Nagaland Division,

Imphal (Now posted at SAO, Shangshak, Ukhrul)
Sri Anil Kumar

Son of Sri Duni Chand

Senior Field Assistant (Homeo)

Ofo the Divisional Organiser,

SSB, Manipur & Nagaland Division,

Imphal (Now posted at A.O. Tamengiong, Manipur)

. Sri Khem Chand
~ Son of Sri Behari Lal
‘7 Senior Field Assistant (Homeo)

Cffice of the Sub Area Organizer,

' $.5.B., Chowkham
+ District-Lohit,, Arunachal Pradesh
“PIN 792104

...... Applicants



-AND-

Union of india

Through the Secretary to the
Government of India,
Ministry of Home Affairs

New Deihi.

Director General of Security
Office of the Director,
S.5.B., East Block-V,

R.K.Puram, New Delhi-1100686.

Divisional Organiser,
S.5.B. Manipur & Nagaland Division,

Imphal

Office of the Divisional Organizer,
S.S.B., Government of India,

Arunachal Pradesh.
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Guwahati Bench

eq ive Tribunal
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Respondents

[Sem clane)
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DETAILS OF THE APPLICATION
1. Particulars of orders against which this application is made.

~ This application is made against the impugned: order issued under
Memorandum bearing No. 4/SSH/A1-4/2001 (2)-1982=2032 dated 5.7.01 issued by the
Inspector General (Pers), Govt. of India, Ministry of Home Affairs, New Delhi whereby }'
an arbitrarv decision has been taken by thé office of the Director General Seéuritv. .

Govt of India, Ministry of Home Affairs, New Delhi declanng the applicants surplus

contrary to the policy issued by the Govt. of india of 10% cut in different cadres of the, '

Direciorate Generai of S beCUl'l'[y and aiso agamsr the armtrary aec15|on of surrenaenng
] }

the entire cadre of Senior Field Assistant (Homeo) following the order of the Cabinet o

Secretarmt vide impugned letter no. A-11011/17/27-00-1-448 d ted 20.5.1999 and also 4' |
‘against the adjusfment of pay earned by the applicants in the cadre of Senior. Field -
R Assistant (Homeo) with the future increments after reversion to the parent cadre of
accommodate and adijust the applicants against the existing available vacancies in the -
cadre of Senior Field Assistant (Madics), Head Constables (General Duty), Héad |
Constables (Madics), and to the cadre of Senior Field Assistant (General) as the._'-
applicants possessing the requisite qualifications for appointment on transfer basis fo ';‘,A
the aforesaid cadres and for a further direction to allow the a:ppiicants to continue in ,
their present cadre as per earlier decision of the respoﬁdents till the processv,
adjustmentvand accor"nmodation to the post of equivalent rank and status are over and -
also for a declaration that the pay and allowances earned during their service period
in the cadre of Senior Field Assistant (Homeo) should be protected and their pay .
should not be adjusted with the future incréments in the evenf of their reversion in the

cadre of Constable.

fehon chnd



- o s
gt &% ik |
} rdmintairative Tribuna

Central
| 3 AUG 2001

g wmadiE
guwahati Bench

PACERL

W

2. Jurisdiction of the Tribunal

The applicants declare that the subject matter of his application is  well within
the jurisdiction of this Hon'ble Tribunal as the applicants are civilian Central
Government employees working under the Directorate General of Security, SSB, New
Delhi. - |
3. | Limitation
The applicants further declare that this application is filed within the limitation as .
prescribed under section 21 of the Administrative Tribunals Act, 1985.

4. Facts of the Case

4.1 That the applicants are citizen of India and as such they are entitled to '4
all the rights, protections and privileges as guaranteed under the Constitution of India.
42  That your applicants beg to state that the grieva’nce‘s and reliefs sought for in
this application are common and working under the same Dapartment, as such the
applicants pray for grant of pe}mission to move the Hon’ble Tribunal under section
4(3)(a) of the Central Administrative Tribunal (Procedure) Rules, 1987 this application
joi'ntly in a single Application.

43 That all the applicants were initially appointed on regular basis after being .
qualified in thé selection test in the cadre of Constable under the Respondents - SSB, -

Government of india, Ministry of Home Affairs in different dates during the vears 1985-

1991. All the applicants have passed the Matriculation Examination at the time of their -

initial recruitment. The applicants while working in the cadre of Constables in
pursuance of departmental advertisement they have voiunteered for appointment on
selection in the cadre of Senior Field Assistant (Homeo) and accordingly all the
applicants were declared selected for appointment to the cadre of Senior Field
Assistant (Homeo). on successful completion of traihing course in Homeo. It would be

relevant to mention here that the cadre of constable are in the operational side under

Khom chasad
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the Directorate of Security General SSB but tl’L@_ang.ﬁtu_oLSenm;«He}d’AJsxstant '

(Homeo) belong to the civilian wing under the same Dlrectorate of Security General.

SSB, Government of India.

It is further submlﬁed that all the applicants who were initially appomted,‘

as Constable in between the vear 1976, and 1991 respectively and all the apphcants
»WAere appointed in the cadre of Senior Fieid_ Assistant (Homeo) during the year:
1994/1 995/1 996 and 1998 on transfer basis from the cadre of Constable. After theirn
selection to the cadre of Senior Field Assistant (Hofneo), the applicants although
appointed on transfer basis and had been place on probation for a period of two
years from the respective date of appeintment in the cadre of Senior Field Assistant
(Homeo). It would be evident from the Annexure-1 (series) how the applicants weré_ :
appointed to the cadre of Senior Field Assistant (Homeo) from the cadre of Constable.
More particularly it would be evident that the past services rendered in the cadre of ..
constable would also be counted towards service as Senior Field Assistant (Hokneo) o
for the purpose of Pension, ieave etc. It would further be evident from the AnneXufe- X |

Series that all the applicants have satisfactorily completed their two years probation

i period in the cadre of Senior Field Assistant (Homeo).

completion of probation period are annexed as Annexure-1 (seri_es).
44  That your applicants while working in the cadre of Senior Field Assistant

(Homeo) (for short SFA(H)), the Government of India decided to reduce at least 10%

| of posts from the existing cadre strength in ali the Central Government departments. in -

| pursuance of the aforesaid policy of 10% cut in the existing strength the directorate

General of Security issued a Memorandum vide letter bearing No. 38/SSB/A-4/98()-
880 dated 4.3.1999 wherein it is stated that in response to Ministry of Finance

(Department of Expenditure) U.O. No. 7(7)E.Coord/92 dated 431 887 sent under

Khem ebasol P
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Cabinet Secretariat E.O. No. A-11011/17/97-D.C.I-676 déted 30.12.1997 a proposal

was sent to Cabinet in May 1998 seeking exemption from the purview of 10% cut in

staff strength of SSB Organisation on the grounds that all posts sanctioned in SSB !

are operational in nature and surrendering of any post would deprive the units

concerned of the services of such functionaries. The Cabinet Se&étaria_t did not agree :
to such proposal and insisted upon to identify 10% of post of sanctioned strength for E
surrender. It is further stated that to comply with the Government order to identify the

posts which could be surrendered undef 10% cut a review was undertaken at SSB,

Directorate keeping in view of the operational efficiency of the brganisation and taking

all aspects into consideration a proposal was sent to Cabinet Secretariat -
recommending 590 posts in various ranks for surrendered as shown in the enclosed
Annexure A. It was also stated in the said impugned Memorandum dated 4.3.1999

that since 590 posts have been shown in the Annexure have already been '

recommended for surrender, ali units are requested not to fili up the existing vacant

post and also those posts which are likely to fali vacant due to retirement, resignation,

death etc. in near future. The relevant portion of the Memorandum dated 4.3.1996 is

quoted below for kind perusal of the Hon'ble Tribunal.

“Sub : 10% cut in the staff strength of SSB.

" In response to Ministry of Finance (Department of Expenditure} U.0. No.

7(7) E coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No.

" A-11011/17/97-D0.1-676 dated 30.12.1997, a proposal was sent {o

Cabinet Secretariat in May, 1998., asking exemption from the purview of -
10% cut in staff strength of SSB Organisation on the grounds that ali -
posts sanctioned in SSB are operational in nature and surrender of any _.
post would deprive the units concerned of the services of stuch efficiency "

of the organisation, but Cabinet Secretariat did not agree to our proposal

Hloom ww[ |
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and insisted upon to identify 10 % posts of sanctioned strength for

surrender. Comply with the Govt. orders to identify posts, which could be
surrendered under 10% cut, a review has been undertaken at SGRB
Directorate keeping in view the operational efficiency of the organisation.
Taking all aspects into consideration, a proposal was sent to Cabinet
Secretariat recommending 590 posts in various ranks for surrender as
shown in the enclosed Annexure’'A’.

2. Since 590 posts as shown in the Annexure have already been
recommended for surrender, all units are requested not to fill up the
existing vacant posts and also those filled posts, which are likely to fall
vacant due to retirement, resignation, death etc. in the near future.”

It would further be evident from the Annexure enclosed to the Memorandum-
dated 4.3.1999 wherein total sanctioned strength including gazetted and non gazetted
posts stands to 5,900 and therefore it was proposed to surrender 580 posts as per the
direction of the Government of India. It would further be evident in the said enclosure
more particularly in the serial No. 35 where the staff strength of SFA (H) was shown.
it appears that altogether there were 89 posts of SFA (H) and out of the said 89 posts
81 posts‘ were already filled up at the relevant point of time and 8 posts were
remained vacant. But surprisingly all the 89 posts of SFA (H) have been surrendered
under the policy of 10% cut issued by the Government of India. This decision of the
Director General of Security is quite contrary to the policy of 10% cut imposed by the
Governmént of India. it is pertinent to mention here that Government of india never
suggested for surrendering any particular cadre as a whole but the policy introduced
for reduction of staff strength to the extent of 10% from the existing cadres of the total
staff strength. Thereby it is implied that from each cadre there should be a reduction of

10% posts as per the policy laid down by the Government of India, as stated above but

Mlain hecod
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arbitrary policy decision affecting the service ca Cg;o?
where presently 89 incumbents are working in the said cadre of SFA (H) as such the
decision of surrendering 89 posts is contrary to the policy decision of the Government
of India and the said action of the respondents is unfair labour practice. By no stretch
of imagination, it can be said that Government laid down the policy to surrender enter
SFA (H) cadre. Therefore the said Memorandum dated 4.3.1999 is liable to be set .
aside and quashed and as such the same is contrary to the policy of the Government
of India for reduction of staff strength to the extent of 10%. It is pertinent to mention
here that in spite of their best effort the applicant could not collect the policy decision

Circular of 10% cut and as such Hon’ble Tribunal be pleased to direct the '

.respondents to produce the said circular for reduction of staff strength to the extent of

10 % before the Hon’ble Tribunal for kind perusal.

A coby of the Memorandum dated 4.3.1999 is annexed 53 Annexure-2,
4.5  That your applicants beg to state that the Directorate General of Security, office |
of the SSB also issued Memorandum bearing letter No. 4/SSB/A-4/98 (1) — 3390-3435
dated 22.7.1999 wherein it is stated that all posts 6f SFA (H), AFO (H), and DFO (H)_.
have been surrendered under the 10% cut policy of the Goverﬁment of India.
46 That it is stated that Directorate General of Security, office of the Director S3B,
New Delhi also issued another Memorandum vide letter No. 4/SSB/A-4/99 (ji) - 6113-
61 dated 29.11.99 wherein it is stated that since the complete para homeopathy in the
organisation of SSB have been surrendered under 10% cut policy imposed by the .
Central Government therefore there is no future avenues for promotion for SFA (H) to‘ |
the higher rank in the SSB organisation. It is also stated that on seeing darkness of
future prospect of the incumbents of the cadre of SFA (H) the competent authority has |

decided to allow willing persons to repatriate their parent group Centre.

Kbtm Chanad
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In the said Memorandum dated 22.7.1999 it is stated that all posts of SFA
Homeo AFQO Homoeo and DFO Homoee have been surrendered under the 10% cut
imposed by the Central Government, it is further stated that in order to adjust
incumbents working on those posts and or who are interested to revert to their parent
Group Centres, a list of Group Centre personnel selected for appointment on transfer
basis as SFA (H) is enciosed with the direction to :-

aj forward vacancy of Constabie (GD)

b) List of personnel recruited with them/junior to them got promoﬁon to
higher rank with date.

c) Their position (individual wise) in the GC but for their
selection/appointment to the post of SFA (H).

d) Whether these personnel can be adjusted in GC on their reversion to

parent cadre.

It is further stated in the Memorandum dated 22.7.1999 in paragraph 2
that the incumbent who are serving in the cadre of SFA (H), who will give in writing
their willingness without claim of seniority over those constables (GD) of the Group
Centre who were junior to them in the inter se seniority of constables but promoted as
Head constables (GD) may be consider for reversion as constables, if vacancies in the
Group Centre are available. It is further directed that this exercise may be considered
only after the above information is available and the pros and cons of the proposal is
examined in greater details. The relevant portion of the Memorandum dated 22.7.1999

is quoted below :

“Sub: ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN
PERCENT Cut IMPOSED BY CENTRAL
GOVERNMENT.

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo) have been

surrendered under the 10% cut imposed by the Central Govt. order to

Khavn Cleagd
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‘adjust the incumbents working on these pbsts and/or who are interested
to revert to their parent Group Centres, a list of GC personnel selected
for appointment on transfer basis as.-SFA (H) is enclosed with the
direction to :-

a) forward vacancy of Constable (GD)
b) List of personnel recruited with them/junior to them got promotion
to higher rank with date.

- C) Their position ({individua! wise) in the GC but for their
selection/appointment to the post of SFA (H).

d) Whether these personnel can be adjusted in GC on their reversion
to the parent éadre.

2. The SFAs(H), who will give inwriting their willingness without claim
of seniority over those constables (GD) of the GC who were junior to
them in the inter se seniority of Constables but promoted as Head.
constables (GD) may be considered for reversion as Constable if
vacancies in the GC are aVaiIable. This exercise may be considered only
after the above information is available and the pros and cons of the
proposal is examined in greater details.

3. The above details should reach this directorate on or before 31°%
July, 1998. Names of personnel if any left out may also be intimated
quoting SSB Directorate reference vide which selection to SFA (H)

~ conveved.”

In view of the decision comrﬁunicated through Metﬁorandum dated 22.7.1999 it
appears that the Directorate General of Security, office of the Director SSB, New Delhi
decided to surrender ali posts of SFA (H), AFO (H), and DFC (H) and thereby
adversely affecting the service prospects of the present applicants and the aforesaid |

decision of the Director SSB is contrary to the Policy of 10% cut imposed by the

ghoorn Chand]
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Central Government. It is categorically submitted.’ that the Gowt. of Inoiia never
suggested.to surrender a particular cadre as a whole rather Government of India,
simply suggested that there should be reduction of 10% posts from the existing -
sanctioned strength but the Director SSB, New Delhi in total violation of the Central “
Government Policy of 10% cut decided to surrender all posts of entire Homeopathy
Cadre including the posts availabie in the promotional avenue fgr SFA (H).

It is pertinent to mention here that it' appeafs from the Memorandum datedv’
22.7.99 as well as from the Memorandum dated 29.11.99 that only those Senior Field ‘.
Assistant (Homeo) will be reverted who are willing to revert back to their parent Group -
Centre as Constables in the operational side.

it is also categorically submitted that none of the ap;?!icants, submitted their:
willingness to revert back to their parent cadre as'such the applicants were confident
that their service prospect shall not be affected following the decision of the Central
Govt. of 10% cut policy. |

A copy of thé Memorandum dated 22.7.1999 is annexed hereto and |

marked as Annexuire-3.

4.7  That most surprisingly the Government of India, Minisﬁy of Home Affairs, office_'

of the Director General, SSB,New Delhi issued the impugned Memorandum bearing
Iettér No.4/SSB/A-4/2001(2) — 1982-2032 dated 5.7.2001 whe%ein it is decided that all
the 79 (seventy nine) posts of Homeo who have been rendered surplus due to..
abolition of Homeopathy cadre has been decided to transfer them back to their parent.
units/cadre, in order to impiement the decision of the Cabinet Secretariat:.
communicated under order No. A-11011/17/97-110-1-448 datéd 20.5.1999 and further
instructed as follows : |

“) On their re-transfer to their parent Cadre, as constabies/FAs as

the case may be, the SFAs(H) will regain their seniority above their

Vo Clanel
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immediate juniors with consequential benefits. They will be held against
the vacancies are not available, they may be adjusted against other
vacant posts under GFR-77. If their immediate juniors have been already
promoted to the higher rank(s) these officials will be put through the
required training course(s) so that they are promoted to the relevant
rank(s) against available vaqancies adjusted under GFR-77.

ii) The pay drawn by the SFA(s) (Homeo) immediately before their
re-transfer to their parent Units/Cadre, shall be protected and adjusted
against the future increments. If required by issue of specific orders.

iii) In view of (ii) above if any one of these 79 SFAs (Homeo) happen
to draw salary more than his immediate senior(s), the latter cannot claim
parity with him.

3. In case an SFAs(Homeo) desires to opt for voluntary retirement,
in the event of his having rendered the qualifying service for petition etc,
he should tender 3 months irrevocable notice for voluntary retirement
immediately and allowed to proceed on voluntary retirement from the
rank of S.F.A.s(Homeo).

4. A list containing names and cother relevant particulars of the 79
SFAs (Homeo) is enclosed. "
5. The DG, SSB, has desired that follow upactlon on the above lines
should be taken by the concerned éommandants by 310 July, 2001
positively. The D.O.s/D.1.Gs will send informatioh to this Hqrs about the
action taken, by 15.8.2001.

6. This has the approval of D.G., SSB.

Enclo : As above

Sd/- leqible
. AT |uv5uv

Kham clovol
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In view of the aforesaid impugned order the service prospécts of the present
applicants is going to be seriously affected as. per clause | of paragraph 2 of the
impugned Memorandum dated 5.7.2001. The present applicants has been ordered for
immediate reversion to their parent cadre as constables even though their juniors
might have been prémoted to the higher ranks. It is further insfructed that if vacancies
of Constables are not available in thaf case theyﬁf‘may be adjusted against other.f
vacant posts under GFR 77 and further stated that after reveréion of the applicants if it}":t
is found that their immediate juniors have already been promoted to the higher ranks
in that event the present applicants will be given necessary fraining so that they can ;
be cdnsidered for promotion to the relevant higher ranks. -

It is also relevant to mention here that the decision of the Government of India
contained in clause (1) of the impugned letter dated 5.7.’2001 is contrary to the
Government Policy of 10% reduction of sanctioned strength imposed by the Central -
government and if the same is impiemented in that case the abpiicant will be-
adversely affected so far as 'their rank and status are concerned. it is a settled
position of law that no Government employees can be transferred and posted to lower
rank and status and moreover in the instant case it appears that the Direciorate :‘E
General of Security, New Delhi made a clear departure from tHe policy decision made
by the Government of India so far 10% reduction in existing strength is concerned and
arbitrarily decided to surrender entire Homeopathy cadre in total 79 existing filied up
po.sts and it would further be evident that the respondents made a departure from the
earlier decision which was communicated by the Memorandum dated 22.7.1999 and

29.11.1999 and moreover the provision of GFR 77 is not applicabie in the instant case

15
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and quashed.
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It is further stated in the said Memorandum dated 29.11.99 that options from
willing SFA(H) may be obtained for reversion to their parent cadre and the same can |
be forwarded to the concerned group centre and also requested the c.oncem‘ed :
Divisional Organiser to finalise the matter under intimation to the Directofate General
and also stated that those employees who are serving in the cadre of SFA (H) are
willing to continue in the Homeo cadre would be allowed to continue as such till they
are weeded out. It is further stated that a list of SFA (H) showing their parent Group
Centre/Units appended there with for necessary action. It is pertinent to mention here
that unfortunately the said list could not be obtained by the applicants in spite of their
best effort although they have obtained the Memorandum dated 29.11.1999. Therefore i

Hon’ble Tribunal be pleased to direct the respondents to produce the list of SFA (H) |

mentioned in the Memorandum dated 29.11.1999 for perusal of the Hon'ble Tribunai. g

The relevant portion of paragraph 3 and 4 of the said Memorandum dated 29.11.198S

is quoted below : |
“3. In view of the above, it is requested that option from willing SFA
(Homoeo) may be obtained for reversion to their parent cadre and may
be forwarded to the concerned Group Centre. Ma{tte.r may be finalised at
your end under intimation to the Directorate. Tﬁose who would like fo
continue in the Homeo Cadre will be allowed to céntinue as such till they
are wasted out. List of SFA (Homoeo) showing their parent G.Cs/Units |
as enclosed for necessary action.
4.  This issue with the approval of the Director, SSB.”

Therefore it is quite clear from the above decision of the respondents contention

in paragraph 3 of the Memorandum dated 29.11.99 that the present applicants who

Lo clonal



are serving in the cadre of SFA (H) wou‘ : dto continue till those cadres are
weeded out. The afo_resaid decision might have been taken considering the large
interest of the present incumbents who are holding the post of SFA (H) in the
Directorate of SSB.

Copy of the Memorandum dated 20.5.1999 and 29.11.1999 are

annexed hereto and marked as Annexure-4 and 5 respectively.

5.8 That it is stated that the decision contained in clause 2 of the impugned

Memorandum dated 5.7.2001 is also highly arbitrary as because as per the said

decision contained in clause 2 that whatever pay earned by the applicants
individually in the higher scale of Rs. 3200-4900 is now sought to reduce gradually by
way of adjustment with the future increments in the event of iheir repatriation to the
cadre of Constable as ordered in the impugned Memorandum dated 5.7.2001. It is
categorically stated in the said Memorandum that in clause 2 of the impugned
memorandum that on re-transfer of the applicant to their parent unit/cadre , their pay
drawn in the cadre of SFA (H) shall be protected and the same would be adjusted
against the future increments. This means that in the event 6f their repatriation they
will not earn any increment so long their higher pay earned in the cadre of SFA (H) are
adjusted. Therefore this clause is also liable to be struck down as because the service -
rendered by the present applicants during the last six to seven years and pay earnéd
during the said period will be taken away by the respondents by way of- adjustment
through their future increments in the cadre of constable. It is also pertinent to mention
here that if the impugned decision contained in the Memorandum dated 5.7.2001 is
implemented in that even the applicant will be placed to in the lower scale of Rs. 3050-
4590 from the pay scale of Rs. 3200-4900 which also going to affect adversely the -

service prospect of the pres

ot

Keena ol
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In paragraph 5 it is further stated that the Director General, SSB as desired that
follbw up action on the above lines should be taken by the concerned command by
31.7.2001 positively. The Divisional Organisers will send information to the
Headquarter about the action taken by 15.8.01. This action of the respondents is aiso
unfair as the arbitrary decision is sought to be impiemented without providing any
opportunity to the present applicants and in total violation of the principle of natural .
justice. In this connection it is relevant to mention here that earlier option was sought
from the applicants by the respondents vide their Memorandum dated 28.11.1998, but
subsequently the respondents have taken altogether different decision which is
communicated by the memorandum dated 5.7.2001. As per the Memorandum dated
29.11.1999 the applicants were under the impression that since they have not
submitted any willingness/ option circulated for their reversion to the cadre of
constable as desired by the Director General of Security that they will be allowed to
continue in the existing post of SFA (H) in the greater interest of the empioyees. But
the subsequent decision communicated through Memorandum dated 5.7.2001 is
contrary to the 10% cut policy imposed by the central Government and the same is
now sought to be implemented by the respondents particularly the Directorate General
of Security, Office of the Director, SSB, New Delhi in a very arbitrary and unfair
manner and taking advantage of the 10% cut an attempt is now made to abolish the
entire Homeopathy cadre (SFA (H) which cannot be sustained in the eye of law. If the

impugned order is implemented the present applicants will suffer irreparable loss in the

rank and status as weli in the matter of their service prospects. Moreover when it was

. earlier decided by the office of the Directorate General Security, New Delhi though the

Memorandum dated 4.3.1998 that in order to adjust and accommodate the incumbents

holding the post of SFA(H) shall be adjusted against the other existing vacant posts as

| [ haom ehowal
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communicated in para 2 of Memorandum dated 4.3.1999. The relevant portion of the

Memorandum dated 4.3.1999 is quoted below :

“2.  Since 590 posts as shown in the Annexure have already been
recommended for surrender, ail units are requested not to fill up the

existing vacant posts and also those filled posts, which are likely to fall

vacant due to retirement, resignation, death etc. in the near future.”

In view of the above decision there is no difficulty on the part of the respondents
even to accommodate and adjust the present applicants in the Similar status and rank
in the available post in the following cadre under the Directorate General of Security of
SSB namely, () SFA (Madics), (i) Head Constable (Genefal Duty), (iii) Head

Constable (Madics) and (iv) SFA (General). It is categorically submitted that all the

1 Field Assistant (Homeo) and all the present applicants have already passed the |

Madics Training Course under the Respondents. Therefore they are quite eligible for

appointment in the existing available vacancies to the cadre of SFA (Madics). It is also

3_‘ pertinent to mention here that the Directorate General of Sedurity has surrendered
only three posts of SFA (Madics) where more than 500 posts are available under the

| respondents. As such there is no difficulty on the part of the respondents to adjust and

accommodate the appficahts at least in the cadre of SFA (H).

The post of Head Constable (General Duty), Head Cohstable (Madics) and

l Senior Field Assistant (General) are also equivalent with the rank and status with the
post of Senior Field Assistant (H). Therefore the present applicants can be adjusted
and accommodated also against the existing vacancies available in the above
| mehtioned cadres under the respondents. But it appear now that the respondents is
now tried to make a clear departure from their earlier decision communicated vide

| Memorandum dated 4.3.1999. It is pertinent to mention here that the decision

\ o - ee Trivanal i
Contred - 7

above mention four cadres are similar in the rank and status with the cadre of Senior !
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communicated through Memorandum dated 4.3.1999 k‘“vlvill serve the purpose and the
best interest of the administration as well as the applicants.

It is also relevant to mention here that many juniors as for example Rabindra
Singh Slithia, Rom Das, as well as many other juniors to the present applicants earlier
worked in the Group Centre, Sundarbari in the State of Jahmu and Kasmir have
already been promoted to the cadre of Head Constable (General Dulty) and Headx
Constable (Madics). Therefore since the applicants are senior in the cadre of’
Constable they cannot be repatriated in the cadre of constable at this belated stage “
arbitrarily. Therefore the Hon’ble Tribunal be pleased to direct the respondents to
expiore the possibilities to adjust and accommodate the present applicants in the
cadre of‘ SFA (Madics), Head constable (General Duty), Head Constable
(madics)SFA (General) immediately before their repatriation and till such process is | -
over the Hon'ble tribunal be pleased to direct the respondents to allow the applicants -
to continue in the present post of SFA(H) and aiso'be pleased to direct the
respbndents not to fill up any existing vacancies in the equiivaieht cadre as stated -
above till the process of adjustment and accommodation of the present applicants afe
over, otherwise it will cause irreparable loss to the service prospeqt of the present
appiicants. Therefore it is a fit case for the Hon’ble Tribunal to interfere with and to .
protect the interest of the present applicants by way of passiné an interim order not to -
give effect to thé impugned Memorandum dated 5.7.2001 till disposal of this
application.

Copy of the impugned Memorandum dated 5.7.2001 is annexed hereto and
marked as Annexuré-ﬁ. |
5.9 That it is stated that the respondents have already started the process for
implementation of the impugned Memorandum dated 5.7.2001. It would be evident

from the order. issued by the Area Organiser, SSB, Tinsukia vide order bearing No.

[t cbas |
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NSE?E-26/2001/1 43 dated 12.7.2001 issued in respect of the applicants Shri Virendra

Slr:ng,h and Ranijit Singh and its is expected similar order are likely be issued shortly in

respect of other applicants in order to complete the process of repatriation as
|

instr &:cted through impugned Memorandum dated 5.7.2001. Therefore Hon'ble
Tfib .lné! be pleaéed to protect the rights and interests of the a_bplicants by passing an
! i
interi!;'n order staying the operation of the impugned Memorandum dated 5.7.2001 and

1
i
| i
!

order dated 12.7.2001 and if any similar orders are issued in the mean time in respect

of th% present applicants.
|

A copy of the order dated 12.7.2001 is annexed as Annexure-7.
410} That it is categorically’stated that none of the applicant has not yet been
releﬁf ed from the cadre of SFA (H) and they are still serving in their respective places

in tha same capacity as SFA (H). But the applicants are apprehending that at any

ﬁom‘ent they may be released from the cadre of SFA (H). Therefore the Hon'ble

tribu nal be pleased to pass an appropriate interim order restraining thé respondents fo

tql e ;further action in terms of the impugned order dated 5.7.2001 and 12.7.2001 and
|

further be pleased to pass an interim order directing the respondents to allow the
applicants to continue in the cadre of SFA (H) in the same capacity in their respective
placeés till disposal of this application.

510, That this application is made bona fide and for the cause of justice.

5/ | Grounds for Relief(s) with legal provision.

Si1 For that the applicants have been appointed on transfer basis to the cadre of
Senibr Field Assistant (Homeo) after being qualified in the regular selection post in
pursfuance of the advertisement issued by the respondents and also undergone the

required training course in Homeo.
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5.2  For that the arbitrary decision communicated thz’dugh Memorandum dated
3.7.2001 is contrary te the policy of 10% cut issued by the central Government from
the existing cadre strength.

3.3  For that the Central Government never instructed to surrender entire filled up79

posts of Homeo from a particular cadre, rather the instruction of the Central

Government to reduce 10% posts from each existing cadre but the respondents

arbitrarily and on pick and choose basis decided to surrendered the entire SFA (H)

cadre in violation of the 10% cut policy of the Government of India.

54  For that the decision contained in the Memorandum dated 43.1999, 291198

and 27.7.1999 is contrary to the decision is now sought to be implemented through

impugned Memorandum dated 5.7.2001 and 12.7.2001.

| 55  For that if the impugned decision communicated through Memorandum dated |

9.7.2001 is implemented in that event it will adversely affect the rank and status and

pay and service prospects of the présent applicants.

3.8 For that the decision communicated through impugned Memorandum dated

5.7.2001 neither in the interest of the Government nor in the interest of the presentr

applicants and the same is contrary to their eatlier decision communicated through

Memorandum dated 4.3.1999 and 29.11.1999.

Centes' A me i TIVE T*:-bﬁ)ﬁ&]
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5.7 For that posts in the equivalent rank and status are available in the cadre of "

SFA (Madics), Head Constable (General), Head constable (Madics), SFA (General)

‘| under the respondents and the present applicants are qualified for adjustment on

transfer basis in the aforesaid cadres in terms of earlier decision communication under

| the Memorandum dated 4.3.1999.

| 58  For that the pay  earned by the applicants in the cadre of SFA (H) after

1 with future increments.



\ ar L T "nhr".; T _1-57«;
. to G Tobannd
C 5 A6 T Tl !
‘ S o1 1
3.9  For that the applicants have earned valuable and legal right fo MtAent in

the posts available in the similar rank and status under the Directorate General of

Security, SSB, New Delhi.

6. Details of remedies exhausted :

That the applicants state that he has no other alternative or other efficacious

- remedy available before him than to file this application.

!
i
|

7. Matters not previously filed or pending with any other Courts/Tribunal.

The applicant further declares that he had not filed any application, writ petition or suit
regarding the matter in respect of which this application has been made, before any
Court or any other authority or any other Bench of the Tribunal nor any such

application, writ petition, or suit is pending before any cf them.

8. Reliefs sought for :

That the impugned Memorandum issued under letter No. A-11011/17/97-110-1-
448 dated 20.5.99 (Annexure) and Memorandum issued under letter No
4/SSB/A-4/2001 (2) 1982-2032 dated 5.7.2001 (Annexure-6) and the
Memorandum issued under letter No.NGE/E-26/2001/143 dated 12.7.2001

{(Annexure- 7 ) be set aside and quashed.
8.2 That the respondents be restrained to surrender the entire Senior Field

Assistant (Homeo) cadre under the respondents in the name of implementation

of 10% cut policy imposed by the central Government, alternatively;

Khem tlaaol
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the respondents be directed to adjust and accommodate the present
applicants in the existing available posts with equivalent ranks and status

particularly in the cadre of Senior Field Assistant(Madics), Head Constable

(General Duty), Head Constable (Madics), Senior Field Assistant (General) and

also against the other equivalent cadres.
That the respondents be directed to allow the applicants to continue in their

isting capacity till the process of adjustment by way of appointment on

That the Hon'ble Tribunal be pleased to declare that the pay earned, by the .

&
o>
/ applicants in the cadre of SFA (H) should be protected and the same cannot be
[ adjusted by the respondents with future increments.

85 To pass any other order or orders as deem fit and proper by the Hon'ble

Tribunal.
85 Costs of the application.
! 9. Interim Prayer:
i
i

During the pendency of this application, the applicant prays for the following interim

relief :

9.1  That the Hon'ble Tribunal be pleased to stay the oper:étion of the impugned
| Memorandum issued under lefter No.SSB/A-4/2001(2) 1982-2032 dated 5.7.2001

(Annexure- ) and the Memorandum issued under letter No.NGE/E-26/2001/143 dated
| 12.7.2001 (Annexure- ) till disposal of this application and further be pleased to direct

the respondents to allow the applicants to continue in their present post in the existing

Eheon cherok
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The above interim reliefs are prayed on the grounds explained in paragraph 5 of

the Original Application and if the same is not granted, the applicants will sufer

M . . - ,{
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This application is filed through Advocate.

11.  Details of Postal Order :-

i PostalOrderNo. : 5 62 423008

n Date of Issue : e O// WQ oc’]

hl : Issued from : G.P.O., Guwahati ’
lV Payable at : G.P.O., Guwahati )r

| 12. List of enclosures :

As per Index.

25 /{W 6/-%0{
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VERIFICATION

|, Shri, Khem Chand, Son of Sri Behari Lal, working as Senior Field Assistant
(H), ‘office of the Sub Area organiser, SSB, Chowkham, District-Lohit, Arunachal
Pradeshone of the applicants in this Original Application and | have been authorised
by the other applicants to sign this verification on behalf of them accordingly | do
hereby verify and declare that the statements made in paragraphs 1 to 4 and 6 to 12
are true to my knowledge and those made in paragraph 5 are the legal advice which |

haliava tn ha triia and | hava nat ciinn
NMIWIINW VW AW W Wl vw AT I ) 1V W 1 IVWE V“Fr’lv l, (B R] 1 W LY

And | sign this verification on this the 23rd day of July 2001.

[hnom elomol
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Directorate General of Security,

‘3\ _Office of the Commandant, , e
T " " "Group Centre (ssB) Dharanpur. ' g
bBistt,- Solan(HP)- 173209, ’

1}
" Dated the . gazz Sept.,1995. .
MEMORANDWM = f\

Subject:. Recruitnermt of SEA(H&Q&)*%h*SSBLHolding
' ' test thereof,

This is with reference to your applrcation

for the said post,

1l R S to Lnforn you that written exanination

" for the dlrébt recrultment 1o ¢he- nost of stA(Hone) ‘is being
held at GC HQ Dharanpur on the*date "and tines given below te

a)’ Date OfAEXanlnatlon ~-.27.10. 1995,

b) Written Paper- '~ 100 Marks
S : - (1000 to 1200 hrs),
2, It is to ment1on here that you will be eligible

to appear . in said test provigded you have completed 3 years of
Tegular service .in: the present grade ‘and’ have undergone Homeopathy
course as prescribed by 'SSB. Directorate. '

3. In' case you fulfiling the elrglbillt/ condi-
tions as mentioned .under. Para~2 ‘sbove;, - you are hereby urrected tc
report at GC. quc Dharampur on" qn befgre 27.,10.95 at 1000 hys

sharp to appbar- in - the said test, g candidate who qualify the
written test w111 be called for oral test at later stage seperately.

a, All those wio are inGovt. servants would be
entf de

'-——~—~&lﬁd—fQI_IA_HQ_~I~5B11§2__4Q, 'TA as_on_tour without - ily
nce for the.d of ‘halt fron T St tlon éna‘_I“Ee of
inter\liew 'tes‘t and back“*\“ Q a pla

Se The candrdabes have to make their oun
arrangenent for boarding. and lodgrnn etc,

LOCAT.[ON OF [3 .C. HQ CHARMEPUR.
Group Centre Hqr, Dharaﬂpur is located on NH-22 between

' Chandlgarh and shimla at a distance of akout 45 Kns fiom chandigarh

and 25 Kms from Kalka,  There- 'ig”regular bUs run on this route and
candidates are advised to-. debus-iat-'proper ‘Dhiaranpur bus stand.
GC HO is up about 200 Yrds frox Lus svand.

’f‘

/
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o A
The Commandant, oo .

Group Centre,3SB HQ Sapri,
Distt. Kangra (HP)e -

HROUGH  PROPER GHANNEL.

‘Subject s willingneis‘for appoiﬁtment-to'the post of

SFA(Homeo) on Transfer Basis.
, Kindly refer to Commandant,Gppup Centre,3SB HQ
-3apri, endstJMemo No.I/2401/96~GCS<EI-x85Q 10795-97 dated

26.9.96, on the swject cited above. .

24 ¢ "I accept all the term$ and-conditiohs far

- 1649,96, under -para~2 (i) to (iV)fplQasqov

%

.jDéted

‘appolintment tothe post of SFA(Homeo) on transfer basis

circulated vide SSB Dte, Memar andun- No +6/SSB/A2/89(9) dated

3¢ I further sumitted that 2 we I am willing to
appoint as SFA(Homeo) on transfer basis, It is therefsre,
requested that I may kindly be appointed as SFA (Homeo
on transfer basis at your earlies pleasea, '

Yours faithfully,
f'.m"/énbﬁéL*’"
( G Parkash )
Conste Noo =
- 'D! Coy.SsB &C,53pri,
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No. IT1-25/98/ Qg. 4D
DIRECTORATE GENERAL OFSECURTTY
OFFICE OF THE DIVISTONAL ORGANTSER
U.P. DIVISTON ; SFWAPURAM
RANTKHET,

DATED: MARCH {8 + 1999

ORDE R 7

On  the racommendation of
the competent Aauthority i4

to the have satisfactori

T e e e

the D.P.CL hald 10 10.3.99,

Ploasse to doclara following officials
ly completed the probation parijod,

sl.no. Name and dosignat jon

Pariod of nrabation
) i of the incumbents.
r S/Sri :
v . 1. Upendra Singh, SFA (Homeao ) 7.12.96 to 1.172.98
- V2. Harish Chandra, oo 1.1.97 to 31.12. 04
o 3. Dinesh Prasad | ~do- 4.17.96 to 3.12.99 .
: ‘ 4. Rajpal singh, ~do- 2.12.96 to 1.12. a8 !
ii; - [ 5. Rajendra Singh, =do-. 2.12.96 ta 1,172,908
' , . 6. Shispad Stngh, ~to- 30.11.,961.0 29.11.98
T . 7. R.S.Rawat, = o~ 2.12.96 to 1.12.93
\/B.Kripal Singh,-./ ~do- 2.12.96 to 1,12.98
B . 9. Sajit s, Pharmacist 10.6.96 to 0,6, ap
'}C>(' « Mukesh Risht, nro(r)

si 10 : 22.12.96 to 27.12.98
g, B " 1. P.S.Tomar, AF.O>(V) 24.8.06 to 22.8.98

. f{Lf " 120 AK.Behera, U.pn.C. A, 10.96 to 12,10, g
} W 30 AST(CAK) VoS, Rauthea,

Z1L.00,97 Lo 20.10.9n
A 14, Smt, Kamla Devi, Poon 27.8.96 to 76.8.98

Necessary entry

in the service records may  please be

s 'ﬁn”“’rd A , Ck.oLar oy s
T R . Arag Qrganiser (Staff)

Aroa Organisers, Ssn,

AlLM, PTH, CMT , WL, TWL , UKT .
~Commandant,,

ol I\ )
= B . ~——_—“——‘”z%” Group Cantre, Almoras,
{9 WM V";M }74‘ -

/

] e : Probation reports of whove officials are roturned to the
o o ﬁa;;jj‘fnit concernad for record. .
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No.1/2(1)8/97-388/ 0955
DPirgetorate General of Security
Office cf the Diviaional Orgeniser
SSB Henipur & Nagalanc Divisiom
Imphal « 795001, >

. eRERR

. In pursupnce of S5S3 ljirectorate Memo,N0.6/SIB/A-3 =~
89(9)~2362 dated 16=0-96, touovmf Q.C, Personnel ere .
eppointed to temporary post of SFA(Homeo) in the estadl. hl’lz
of Ds0., 338, Hanipvr and Negalend Civision we@.f. 8=2-97(FN
in the pay 80als 0f k.975=29=115G=EHe 50=1660/~ with usual
sllowences e udmigaible to Central Govt. enployses wader
the Reles from time tu time.

Thay lave vesn posted to the placen as noted
againgt each ont trenfar bacis from the teC.,3SiH, Inphal
a8 shown belovw g-

1¢ LeGungmant 8ingh Diva, Hi., Izphal,
2. KeJoyson Tangkimil SAQ, Shangshsak,
3 L8131‘ﬂ110!1 Ki-T) J C 1\00" hph‘l.

S SR W N WR r EP WL Y T SIS S S N Rl SR e Sun e SER GG N A W B AN T me e e e &

. They will be on probatimy for s period of 2 yeers
which mey be extended or curtailed at the discreétion of
the competent suthority,

2 The sealority of tha SFi{Hdémeo) teken on trensfer
will be regulorised in terms of the orders contained in
Ministry Home Affairs O& No,9/11/55/RFS dated 22-12=59
as asmonded from time té time which envisage thet their
seniority will be below those alrasdy recruited,

3 They will be required to undergo training ccurses
rescribed for the 3FA(Homeo) by the SSE Directorate froa
ime to timae, '

4, They are Jinblelfo be transferred anywhere im Indi,;. (

Capy_tag . Area Orgentsar (Admm).

1« Tha Director of d4ccounts,Cab.Sectt,(East),Block-V,"
ReKePuram, New Dalhi-66,

2+ The Allil&ant Director(£a) 338, Dte., oK urpm,New Dalh 1

3‘ Thae Div'isional Midical D.fffi()QZ‘.DIV.HQ. IﬂPhal.

4, Tha Medical 0f2Licer(Homao),Div, 4. Inphal.

3« The Ares Orgeniser, /UKL/imphal.

6§« Tha SubeArea Orgsniser,Shangshak.

7¢ Accounts Musnch {1local)e

8. Mt.-lfémm) '

9, Individual concemed,

10, Pérsonsgl file,

11V Bervice Book,

92, H.G.0 (ACR),3rgnch,

13. Oftice ordar file,

AREA ORG
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Ho, 14(NGO)/REGPRO/NCO/1996/5236-40
Directorate General of Security
Off'ice of the Divisional Organiser

838 Hanipur g Nagalund Division
Imnhal - 795001 '

Dated, the 21s¢ April, 1999

The Vivisional Organise ‘
Nagaland Division has ordereq the removal or Probation

probation perioq Successfully basin
dation of the D.PsC, constituted fop

___.._.._......._-_.._.__...__...__....___.....-

-_—._...—.-_-.-.~._...-—....‘.....~.-.._——..—

1e  Sh Prabip Kumap Ray,DFO(Tele) 30.1.1999

2¢” s8h K. Joyson Tangkhul,SFAéHomeo 28,2,1999
Je</ Sh. L, Gunamanji Singh,S0A Homeo 28.201999
* Sh, Lalsiemljen Hmar;SEAéHomeo 28.2,1999
50 Sho Kh., Shyaﬂl Singh’, SiA Medic 28,1 01999
6.  Sh, Bijoy Kumap Bhujal,SFA(Medic) 10.2,1999
7o  Sh. A, Joy Kumar,SFA(Medic) 29.1,1999
8¢ Sh. Ch, Gojendrg Singh,SFa(Medic) 28.1,1999
9. Sh A. Sanahal Meitei,SFA(Medic) 294141999
10. Sh Anil Kumar, Sca(Homeo) ‘ 1411999

-.-—.-_-..-—-——_‘:-_.__.—-._....—.—.......~-—..—-..-.‘-.—
;

54/~ 204799
. Area Organiser(Admn)
DISTRIBULIQN
1. The Assistant Director(EA)
SSB Dte, K Puram, New Delhi-66

2. The Section Officer(local)
Div, HQo Imphal fop recording
and necessary follow up actionv

3. Individuai concerned by name, ‘
4e Probvation dossier of individual

5. Order file.

~—-—.-——.-’-.-_—-.-

g S ——
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70.1/2(14)/89-0C1/ /€22 S
Director ate General of Securlty
Office nf the Commandant ‘

Group Ceritre $5B Taphal,lianipur.

/] emorendm e

1. e

Imrhal-795001

Dated,the:. .. z&///w

.t o~ « ~The wdersigned. hereby offers. ... ...
e g A Bl SIED L EA L AL, GO AT, A B (PRI TR
_tor iemporary post of. 8l (HAL o0 onveeses. i the ofifce oFf
the Commandant,Grour Ceantre 3B Imnhal,Menipwr in the vy of

e 411 -2¥m be entitle

" time® to time..

. 2
o (1) The
avpnintment to the post

~howevsyr, depmd on van

. - S G594 ur vu-win the scale of B, PSR TN TEB ANl

to dray dearnese and other allowansrs . =7 ‘
.. at the. rate admissible subject to. the condition laid dowm t.a
. rulas zod.order govaming the grent of. such allowance -in forc-

Jiwss . ooo=+T The terms \of"aPpoinMent:a‘re a8 fallows -

ot 18 pﬁrely‘ temporary. Zig .psrman'm G -
if and when it is made permmnent will,
yus factors govering narmanert appoirt=——""

_ wm'ent tr ewch post in force at-the time and will not eonfer con
aim the 4itle. to permemency from. the date the poet is named

T arman nt ..
ews e (441)  The

appointment i's purely provisignal. o
appointhent may be terminated at any -

‘ 4ife By aiving a month's notice by the appointing authori iy
y:ithou‘cw:zssigning any reason. T

: o onobiw). . The
to.serve-in any part of

DAY S A N

appointment carries witl: *t the liabil' ¥

..The appointment will be furth-r subject t. &

form ma in the event of the candidate having more ther one vife
living the avpointment will be subject %o his being exserted from -

* the renforcenglt of th ¢ requir-em=nt in this behalf.

- (ii) Taking of.an Oath of Allesiariee/Faj thfulness

“n.tiie eonsti tution of India (:or. making ¢f solemn affir mation o
that effect) in the prescribed forms. ‘

S+ .. (4i%) Production of @ cortificate of fitness ~Tc..
.‘ th'e Medical Officer, Gmup Ceatre 538 Tmphal, Maninw. o

certificate.

ST (1) ‘Deé’,’ree/~Dépldﬁl)a_/'Certific‘a1‘gé'of Bducational o °
T ‘ard other ‘techiical, qulifications. ' \\ .
s 1. (¢) Character Certificate in oreseribed form. N i
S . i) Attested by a District Lagistrate or a s
s T . Gozetted Officer or a Magi stoates \
< TTT() Qertificate in the mrescribed form in . SN
- support of cendidate's claims %o ‘belong S
o “ acheduled Oaste or mriba/fuglo Indisn comzmity. "\
(e) Discharge.certificate in the prescribed form §
of previous employment, if any.

(i) Production of ths following origiral

“(awCer tifi cate of age.’

" Qontdi.2..

(1) Submission-of a declaration in the Lreserih 4

LN



4. - It may

s=rving or is

Govornmnnt Depax tnent, & '~‘;tate GoveEr:

nlease b=

, D2~

-.'2(2)5

ctrted wastier

ma=r obhcrfvmon o m’v qrmm*r

It any declaration or infos

c«ndic1 ates prove

hove wilfully s

gunpr

esoad any mat-rials

_ Jiabla to the rampvel from grrvice al
: GOVe;mmmt ray desm necessary.

6.

shri

offer o thr‘ above
Gr-up Centre, 353 Irphal, Maniour, &

‘V/(:/‘\ ;C) ('/bl-/ 7’\«/ %5

X{/J, .0‘47?./..%24

.

the candi dotes i9

Central

mt or ~ publie auu.:.l" ivy.

s tinn furnished by tn

44 b= fies OF if the cmdidate 18 found ’0:)

g Jadexms .tinn he wi 1l be
.4 euch oxthr‘l action an

«
] '000-.

terms, hn'ﬂ‘muld rep

' 1f no rerly is pecrived oF
""'"“‘O}"t for duty by the oreoacs ihed d&b

" as eancelle”.

S ivr

the candd ¢
e the offer

. accepted the

ort t~ the Comman gant,
Mongaong Al on a7a Aetar. . 3%[7/

=l et s
{nte foila 0 .
a1l ba treat -4

11 he a1lowrd for dnining
t .

T, . ¥n travelling qux ance Wi
the appoip.tmn.nt.
8. He ma;)} h‘:,v” to q(: nY for vnrdlcal check up for 2/
anys. . _
9. If he i3 declﬂ'”d pedicxlly £it ~nd his documan v o
are in oY dnr, may be asked 12 join at dor t notice.
“»
10. This off-T does not &LV My L,,uax ey tes Lor
a““nlnmf-nt. v ' : P
.11. i He Mmouwld br 1nrr suf fici ent mL ey :frr medical
““check up 1.8 X—*rf\y/Urine +(.~e1; if Y equix ed necess T
12, fa chould also bring na:fln‘l{’/cia.rﬁhﬂr\ Draining

.Certlficatﬁ obtuned from c:nc~rn~l Cs 0/3. 4

To

Vi 11 :

?.0.

[a)

O(/

CorANDAY

o up (

1’170.....

/}\ 0.

..

L

mtre 73 Imphal

M"ll‘ B .

. \/l’)m At
.‘.g{ 27

0‘-.

e e

7A4’2’(‘77 vees s’

. ive . .

T TR Choenns, L/,M/ -

=Jugipn=

A[W(’,r—'l...l'
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vatad, C.C,Pur
22nd Jan.2000.
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The Divisional Organiser
SSB, Manipur & Nagaland Diva.
iile lamphelpat, Iwphsl.

( Through proper charnel )

Subji~  Submissior of wi-willingness to repatriat
to_Group Centre  as Cont. (Gn)/ |

Sir,

With reference to Lie.emorandum No. 4/ GSB/ A-4/
99(i1)~6113-61 Dated 79lh Wovaroer 1999 regarding 10 pc
cut imposed by Cenyirul Govi. in respect v. Homoeopathy
cadre.

A I'/

I <m hereby toe subhet fted my opticn of un-will-
ingness to raturi: io uy paent Group Centre as Cont.(GD)
as 1 am already apnoinied i the sawe scale of Head Conct.
(@) viae 3B DieHMoms Ne .6/ 3688/ 4~5/39=(9) =562 Datad
15.9.96 aud your order lo.i,2(1)3/97-558,/283¢ Dated?1.3.57.

i tpe cther side L am z2lwaye resuy (o convert
to Head Constabie (D) and promised to o the necessary
courses for time t; time.

It is subwitted for your wintd laformetiion and
further necessary =ction.

Yours failbiulily.

wlewes (s Bl .
( ﬁ'xwimia. Wi )/ e
3.7.A (Homceo) - .
A, S50/VVE Churachandpur
Fenipur.
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k - -'\'“'\“ fgq -> 'ﬂd/ l/ ).

" -, . : . ‘ ?0\""’ \‘-‘G)‘ . . '., L
A A Noa&/1106/cen/c/91-- 1 521 [
SRl | AT Directorrte Genaral of Security, W\
o ( o P Office of the Cormandam , ,
] —~ PN Dated the Fd0wm '
cerenraneie s » Qs 19714
- aftfuse( Appendiy _ L ‘ PoTne
..... s g CRTg— o OFFICR OPDER
' RICPUTTHENT:
‘"“'"“"""""""'""""”f" o Consequent upon the rQCO-"‘“’"Q‘"f’ation:., of the L
..-....._‘MwJW’ Poard Shri Anily Kumar S/O Shri Duni Chamd residest of

Villagei & Post Office Nehran Pukher, Teh Dehra Digtt
 Rangra (MP) who has heen declared medically fit by the

¥ ggw a1 Q) ok aww | " Senior Medical Officer Group Centre SSB Mew Delhi-47 is
;:xeliiy:)r;g as service and | gqre},y appointed ‘ag Congtable/GD in the pay scalé of Ras.
: 50=20~1150-E0-25-140" par month purely sn temporary basis gt
with effect from 204041991 %/Ne Wy gamcu%age: g?frgn
LN as under ‘- . A =
Reasons i
| 7 1« Pducational/Gunlificationt  BA ParteTTe
| | 24 Date of birtht | 7-1=1970
' 3% VYhether SC/ST Moe |
4+ Yhether Sarshan Trafned!  Yes in baith Npel6ls |
5e Hig TR clearancs obtalined thtoudh SSB Dt under me
N0e19/1/91-35T/EY dated 7+841991e J - €r mem
6¢ Wi verification of characteér “and antecedonts have
. already heen vorfled by the Dystt Magistr:.e ¥angra
at Dharemgala (HP) vide their memo Mosss', - dated
—— 244719216 o : :
7o Ha i8 a member of CGRGIS =~1980 with affe ¢ from the
date of his appointmente ~ T o
] ‘B4 Ha 1o posted In 'B' Coy and allotted Rec, Yoy 66/69
' NSRS . :
T
(KL Datyal) : -
Commandant
Motxiutiond ., B N
1. DDQ, Glfoup Centre, 550, Delhi-{? {1n duplicate)e
2¢ QM GC SSB Delhie 1 - C
3+ Coy Cormander "®* Coy Parpstgany, Mew Delhde
o ty) Group Centre, ST, Dolhi e o
Frafa geger & grawix - , - '
Signature of Hud%( Off © 84CRC alongwith all relevant pnp@rs.‘
b arcte = wifea e lwig g ' 6+ ™ Clerk for publication 1n FO rart.TTe
FIT AEY FIAT R _ : T o '

.
1 B06 Ve S MBS Swe SES SNE 240 mab Gt Gme 0o g gen

FERY FAI & FEATET
Stgnature of Govt, Serva




‘M .""] '\!-1: o .'- ,‘L‘.. i o],. ‘”“m " :,.'lﬂ"i' Gy |'5. , OLQY WM” i ﬂdii 3
Ao "'. T . ’ o gg . "'t A“ /7"(«')‘%?‘»« {'L‘b s ) ‘L .
et S i D1rectorr"e Genar~ L Q “' . '

"Offica’sf the Diyistonnl ')rz;f‘ﬂi"er,S"B \,(V
Him”chﬂ. Pra“esh’ 1v1910n : :

i f6/°¢p/n?r&;0’m 23Y% detad 14-9,799%,: following Group
-"'t" Centr et Peraonne’l nra aprelinted aw SFA (Homao) son = L.t
(% Prang fepibasist in A ’)ra pay scale cf Rm9‘?5*2‘5—-1150»33—-v
"30- 4660 and posSted ln vhe 'mit cor zamed indlicated . i
o .agn%ndt eﬁc‘m from - tug s 2R Wl ol ay assm Gbﬁrge of tha '
Vo T pas T .
R §1.NooName oL 35 Eét som s . .. Pifce Where -

B G o st AT HiLL 9h1m19~4+~ I SRR IS
Vet i a0 b e i ‘; 'ﬁ“ o ‘

P :,‘ 1*;':&% ---» Iw D’\,ed ehmv-b thg,s

A ol iy O Tm(Ran A, —
B . E’»‘p.ﬁﬂu- o - Pursifuce of 85 D’cm1 8 momomndum Nowe -

i[ 4 .u*

i

St T T oateda ]
é‘i“."."," Ll T R T "f,_"'e.“‘n-t-o".'a"a “““““ s Tam"" ' . '
- Dna N* tn,I\IK/ c}., : ‘ .A,O Offica S.mdermg*r. S
GC Delhi- » .
.~Rﬂna“" gingh, 0/ 630 ' As0,0ffLice,Pmpur. | C
.GC ‘)‘pravnpr . LA
_ Hew nt Kume r,cr/ GD - © AL 0.0 fice, Kullu.
s GC E(h' rAaMpel., ©
e Aunil Fumnyy CTi GD N 1 .0.0fFice, Sunderns gers .
G0 Delils ‘ | ‘ - o
S5¢  Rem 121 CH/GI. ) Dy .Agrs«Shimla. :
; E ' o GC Stam ~hv ' ‘
b ... 6o . (Um PArkrsh, CL/ GZ) A.0.0ffice K ngra.
- GO 5°Prle . - S
7«  Nend ItL nz/g,b | R:O:-77f1ce Kullue
E GC L-'Lﬂiu . - ' .
o . 8.  Jeswan I~1,Cr/ (‘D | k.N.0ff1ca ;Charbe .,
. Co GC S°nris L .
‘ . _ 9 . Mast }’."m,(jl.l(,J | Aa.0ff1cayRPmmur.
i 4 G0 Spemshes :
L)Q. Khem Chnnd,C-‘c:'GD : .0, f)f‘ficn,Bekong Pam
Do ' - GC Thiarampurs °
L 2 . Toe sentzrilby of SFh(Hemeo) will be £8 Per .
L - marll dreva by the Seleclieon 0oRTCA
E © 3 Thelr pay will pe fixed as per rules apoucabla
' g - and instrustions 1°%aad by the Gavin Zrom time to timage
P L, They Will b2 ow Drobstion for a period of

: : two years a3 por qqtk""‘.*pAL y) Service rules 4972 from
{ ‘ the date they nemume &R 1AL wnich may be extended or
f curtadled av the dlcireation of the Iompestent suthority
as per SYP(Homen) Sevrvice tulese.
. - Uhey Wi h: yeqiired to undergo training

courses Pracciincd. for °r;wdo"loo) 2y the dnperbnmt f rom
tivne to ti:nm - .

b T Sapu d/:u ctor Ge rt;l fop
' vy .;.u.. ne ..
EndsteNo»“-*”iW e 0 KT v ret.d smmm-u,
Copy tos ’

1o The Director of Accwnts Cob«Zectt 2. K. W .
e  The Assti.Director(ni), s Dtie New DKlmilfm-ua ne]hf
3. . . T‘,’]e lhr’jn'(.u YO ¥ __](]? fanp\“_ Dg-—ﬂ.,/ (;mmsh 9?'01‘1 for - .
: fuiiner nfa.
Lo The Ared Orgonifers “mdemng” Ram"ur,Kullu/KFnEm - .
’ “ COﬂ“"di o2 )

Mirectorafe i
Govt, of T 18 ! fnnohe
Rekeng PEO (1L P
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Chambﬂfneimﬁg Peo-fori furt';“her. ﬁecensa ’ act;i‘v
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- The Di¢iSionnl Medica'l Officer;Divl. Il‘-lryrsuShiml; :
'gge'a cg;urts O€ficer,Divl.H4rsiShimla.
¢ ‘individupl gricarned th ,
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Annexure-2
Confidential

No. 38/SSB/A-4/98(1)-880
Directorate general of Security

| : Office of the Directorate SSB,

New Delhi-11008

Dated the 4™ March, 1999

MEMORANDUM

“Sub : 10% cut in the staff strength of SSB.

in respdnse to Ministry of Finance (Department of Expenditure) U.O. No. 7(7)

|E.coord/92 dated 4.3.1897 sent under Cabinet Secretariat U.O."No. A-11011/17/97-

DQG.1-676 dated 30.12.1997, a proposal was sent to Cabinet Secretariat in iay, 1998.,

tasking exemption from the purview of 10% cut in staff strength of SSB Organisation on
ithe grounds that all posts sanctioned in SSB are operational in nature and surrender of

lany post would deprive the units concerned of the services of such efficiency of the

organisation, but Cabinet Secretariat did not agree to our proposal and insisted upon

ito identify 10 % posts of sanctioned strength for surrender. Comply with the Gowt. |

orders to identify posts, which could be surrendered under 10% cut, a review has been
undertaken at SSB Directorate keeping in view the operational efficiency of the

organisation. Taking all aspects into consideration, a proposal was sent to Cabinet

A

‘Secretariat recommending 590 posts in various ranks for surrender as shown in the

ienclosed Annexure'A’.

ifor surrender, all units are requested not to fill up the existing vacant posts and also

those filled posts, which are iikely to fali vacant due to retirement, resignation, death

etc. in the near future.

i3, This issued with the approval of Joint Director (A),

Enclo :- As above
Sd/- lllegible 3.3.89

(N.C. Bhattacharjee)
Assistant Director (EA.I)




I

A& ‘

: Annexure-2 (Contd.)
To ﬁi
1. \ The DOS : HP/UP/AP/NB/SB/R&H/J&K/Shillong.

|
2. ” The DIGs : Haflong/Sarahan/FA Gwalidam/TC Salonibari

3. | The Comdt WATG Jammu/Ranidanga/Kashipur.
No. 38/SSBJ/A-4/98(1)

Copy s longwith a copy of Annexure ‘A’ is forwarded to :
1
|

1. The DIG (Trg) SSB Dte.
3 }WWMXAMVWWM
5. ”ﬁxxxxxxxxxx
1 Sd/-
i Assistant Director
Memo No. 2988-11 Dated 4.3.999
oo
Copy to .
1. ,L;“I'he Comdts : GC Bongaigaon/  for information
gi | GC D/Nagar please.
2. iTheAos . TZPITSK/NLPINK/KJR
[Fhe Comdt. WATS D/Nagar.
__ Sd/- lliegible
. SECTION OFFICER
i SSB ,NORTH ASSAM DIVISION,
TEZPUR
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Annexure-3

No. 4/SSB/A4/99(2)-3390-3455
Directorate General of security

Py Y

Office of the Director, 3SB,
East Block-V, R.K.Puram
New Delhi-110088.

MEMORANDUM
Dated 22.7.99

“Sub : ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN
PERCENT CUT IMPOSED BY CENTRAL GOVERNMENT.

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo} have been
surrendered under the 10% cut imposed by the Central Gowvt. order to adjust the
incdmbents working on these posts andfor who are interested to revert to their parent
Group Centres, a list of GC personnel selected for appointment on transfer basis as
SFA (H) is enclosed with the direction to -

a) forward vacancy of Constabie (GD)

b) List of personnel recruited with them/junior to them got promotion to higher rank
with date.

c) Their position (individual wise) in the GC but for their selection/appointment to
the post of SFA (H).

d) Whether these personnel can be adjusted in GC on their reversion to the parent
cadre.

2. The SFAs(H), who will give inwriting their willingness without claim of seniority
over those constables (GD) of the GC who were junior to them in the inter se seniority
of Constables but promoted as Head constables (GD) may be considered for reversion
as Constable if vacancies in the GC are available. This exercise may be considered
only after the above information is availabie and the pros and cons of the proposal is

examined in greater details.




w

Nam

refer

No.
Cop\f
The

willin
subn

1 !
rto;:

nis

41 Vig

The above details should reach this directorate on or before 31 *t July, 1999.

bf personnel if any left out may also be intimated quoting SSB Directorate

|
anclé vide which selection to SFA (H) conveyed.

i Sd/- lliegible
’ . (5.S.Bora)
; JOINT DEPUTY DIRECTOR (EA)

i
¢

{
1

111/POST-SURPLUS/99(1)/2094-55 Dated 6.8.99

ISAC Tezpur/Mangaldoi for information and necessary action please. The written
gneas for the officials may be obtained and send early to this office for onward
élon to Higher Hqr. ‘

| | Sd/- lllegible 6.8.99
Area Organiser, SSB
Tezpur

o %@W




Annexure-4
Ne. A, 11011011/17/07-DO-1-1 48
GOVERNMENT OF iNDIA
CABINET SECRETARIAT
BIKANER HOUSE ANNEXE
SHAHJAHAN ROAD,

NEW DELHI THE 20 MAY 1999
ORDER '

In terms of Government directive for 10% cut in the sanctioned strength of posts
of SSB (Exciuding Battaiion side) and SFF, President is pleased to abolish 590 posts
in 8SB as indicated in Annexure-l and 870 posts in SFA as shown in Annexure-|I.
2. So far abolition of posts in SSB is concerned, total number of 103 posts as
shown under col. 6 of the Annexure-| are abolished with immediate effect. The posts
shown under Col.5 of the Annexure(total 487 posts) which are at present filled up will
ve abolished automaticaily on their falling vacant due to promotion, transfer,
retirement, death etc. of the incumbent hoiding the post.
3. As regards abolition of posts in SFF, 35 posts have already been abolished vide
order No. A 49011/96/98-DO-I, dated 11.08.97. Therefore, actual 835 posts as
indicated under Col. 6 against Si. No. 1 to 5 in the Annexure-il shall be abolished with
immédiate effect.
4.This issued with the concurrence of Ministry of Finance (Expenditure) vide UO No.
7(7)/E.Coord/92 dated 22.04.99. |

Sd/- lllegible

(MUKUL CHATTERJEE)
Deputy Secretary to the Govt. of India

Copy to :

1. Director, SSB,

2. IG, SFF,

3. Joint Director (P&C), Coord. Cell.
4.

5.

8.

Deputy Secretary (F/S). ‘
DC-I(S) through Director {SR).
Guard File. /
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Annexure-5
No.4/SSB/A-4/99(11)-6113-61
Directorate General of Security
Office of the Director, S3B, East Block-V
P R.K.Puram, New Delhi-1 10066
| Dated :- 29.11.99
MEMORANDUM

Sub : Adjustment of surplus personnel under 10% cut imposed by the

Centrai Govt. in respect of Homeopathy cadre.

1. Since the complete para-Homeopathy Cadre in this Organisation have
been surrendered under 10% imposed by Central Govt.,, therefore there is no future
1 " N

avenues of promotion for SFA (Homoeo) to the higher rank in this Organisation.

2 | .On seeing darkness of their future prospects, competent authority

has decided to allow the wiiling persons to repatriate their parent Group Centre.

3. In view of the above, it is requested that option from willing SFA
{(Homoeo) may be obtained for reversion to their parent cadre and may be forwarded
fo t‘he concerned Group Centre. Matter may be finalised at your end under intimation
to the Directorate. Those who would like to continue in the Homeo Cadre will be
allowed to continue as such till they are wasted out. List of SFA (Homoeo) showing
thelr parent G.Cs/Units as enclosed for necessary action.

4. This issue with the approval of the Director, SSB.
Enclo : As above
I

Sd/-
| Joint Deputy Director (TA)
To !
1. The D.O.s HP/UP/AP/HA/NB & S/SB/J SK/R&G/M & N/Shillong.
2. Allconcerned

Memo No. 13352.56

fen Dated 15" December,
21.12.99 %"Q
| ! W r .



1

Copy to

The Area Organisers, SSB Tezpur/Kokrajhar/N.La

ir%ﬁjformation and necessary action please.

|
No. 3355-5

Copy to

IR T

Khimpui/North Kamiup/Tinsukia for

Sd/-

Section Officer
North Assam Division
Tezpur

Date 21/12/98

Tﬁe Sub-Area Organiser, SSB, Tezpur, Mangaldoi for information and necessary

action please.

Sd/-
Area Organiser, SSB
Tezpur.




Annexure-6

No. 4/SSB/A-4/7001 2)
Government of india
. Ministry of Home Affairs
| Ofiice of the D.G., SSB,
i East Block-V. R K. Puram
New Delhi-110088.

Dated the 5.7.01

l As you are aware, the entire Homoeopathy Cadre has been abolished by
the, cabinet Secretariat vide their order No. A-1101 1/17/97-DO-1-448 dated 20.5.1999
under 10% cut with the direction that filled up posts will be abolished automaticaily on

the{r falling vacant due to promotion, transfer, retirement, death etc. of the incumbents
hol‘i&i/ing the posts.

7 L~ The matter regarding adjustment of the 79 SFAs (homoeo) who have been
én/f!ered surplus due to abolition of the Homeopathy cadre has been considered. The

SFAs (Homeo) were appointed to the post on transfer basis from amongst the

Coristables (GD)/Fas etc. who had done Hor;e_qgatﬁ_y Course. it is observed that
: , Ak

almost all the incumbents bf the post of SFA (Homeo) have on an average 15 to 25

years of service left till the age of superannuation. As such in the larger public

interest, it has been decided to transfer them back to their parent units/cadre. In order
to implement the decision , D.G. SSB has issued the following instructions -

1) On their re-transfer to their parent Cadre, as constables/FAs as the case

‘may be, the SFAs(H) will regain their seniority above their immediate

juniors with consequential benefits. They will be held against the
vacancies are not available, they may be adjusted against other vacant
posts under GFR-77. If their immediate juniors have been already
promoted to the higher rank(s) these officials will be put through the
required training course(s) so that they are promoted to the reievant

rank(s) against available vacancies adjusted tnder GFR-77.




ii)

&7

49. ge

The pay drawn by the SFA(s) (Homeo) immediately before their re-
transfer to their parent Units/Cadre, shall be protected and adjusted
against the future increments. If required by issue of specific orders.
In view of (i) above if any one of these 79 SFAs (Homeo) happen to
draw salary more than his immediate senior(s), the latter cannot claim
parity with him.
In case an SFAs(Homeo) desires to opt for voluntary retirement, in the
event of his having rendered the qualifying service for petition etc, he
should tender 3 months irrevocable notice for voluntary retirement
immediately and allowed to proceed on voluntary retirement from the
rank of S.F.A.s(Homeo).
A list containing names and other relevant particulars of the 79 SFAs
(Homeo) is enclosed.
The DG, SSB, has desired that follow up action on the above lines
should be taken by the concerned Commandants by 31% July, 2001
positively. The D.O.s/D.1.Gs will send information to this Hars about the
action taken, by 15.8.2001.
This has the approval of D.G., SSB.
Enclo : As above

Sd/- lllegible

(N.C. Joshi)
Inspector General (Pers)”
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Cffice of the Divisional Organiser,

B, A.P. Division, ltanagar

Wi

No. NGE/E-26/2001/143
Government of India,
Ministry of Home Affairs,

Annexure-7

(e Lo Ve 1o

Dated : tanagar the 12" july/2001

DRAFT

In pursuance to Director general sSB, New-Delhi Memo No. 4/SSB/A-4/2001

(2)-1982-2032 dated 5 July/2001, the following SFA(Homeo), who were appointed to

‘the post on transfer basis from amongst the Constable (GD)/FAs etc., have been
‘transferred back to their parent units/cadres as shown against each with immediate

|effect, not later than 31 July, 2001 in view of rendered surplus due to abolition of the
| Hoemopathy Cadre.
it 3l. | Name & Designation Present place of | Unit to  where | Remark
I No. posting transferred
i S.K.Roy, SFA (H) Divi.Hg A.P. itanagar | G.C. Haflong
12 | A.CKalita —do- SAO office Bomdila | G.C.Bongaigaon

13 raimesh Chand —do- SAQO Office Seppa G.C. Dharaimpur

14 Virendra Singh —do- SAQ office Zero G.C. Chamma

15 Rabindar Joshi SAQC Office Palin G.C. Almora

6 Sanjiv Singh -do SAQ Office Along G.C. Sapri

|7 A K. Niraia —do- SAO Office | G.C. Basar

T Yingkiong

i 8. K.P. Powdel —do- AQ Office Tezu G.C. Basar

9 Ashwani Kumar ~do- SAQ Ofice Khonsa G.C. Shamshi :

10 S.Biswas —do- SAQ Ofice Miao G.C. Ranidanga

11 | V.S.Rawat —do- Divl.Hg. AP ltanagar | G.C.Srinagar

12 Dinanath Sarma —do- | SAQ, Roing G.C. Ghitorni

13 Jeevan Lal —do- SAO office Longding | G.C. Sapri

14 Mast Ram —do- SAQ office Jang G.C.Shamshi

115 Khom Chand —do- SAO office | G.C. Dharmapur

‘ CHowkham 3.

16 Ranjeet Singh —do- SAQ office Daporijo | G.C.Dharmapur

17 | Hemant Kumar —do- SAQ Office | G.C.Dharmapur

i Passighat

|

| Sd/- iiegibie
: AREA ORGANISER
3§ DIVL. HQ. SSB, ITANAGAR
|

| A
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Dis@][ibution

1'. The Inspector General (pers), SSB, HQ, New Delhi for kind formation.

2. The Director of accounts, Cab. Sett., New Delhi-110068.

3. The Comdts., G.C.S, SSB, Haflong/Bongaigaon, Dharampur, Chamma, Almora.
4 The Area organisers, SSB, Bomdila/Ziro/Along/Tezu/Khonsa for information

! and necessary action.

3. The Medical Officer (Homeo), Divl., Hqg. ltanagar for information and N/A.

6 The Accounts Officer, Divl. Hg, ltanagar -do-.

Personnel concerned, 8, PA to AD(s) & Personal file.



Ajpplicant(s)

Respondent(s)

3
g
)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Advocate for Applicant(s)

GUWAHT! BENCH : GUWAHAT!

Application No. 274 of 2001
Golakeshwar Sarma & Ors.
Union of India & Others

Mr. A. Roy, Sr. Advocate

Advocate for Respondent(s) CGS.C.
' Nijotes of  Date . Order of the Tribunal i
| The Registry | | |
Lo | 25.7.2001

Heard Mr. A. Roy, learned counsel for the§
applicant. :

The application is admitted, call for the records.

~ RIS

O

i
Issue notice on the respondents to show cause |
tas to why the interim order, as prayed for, shall not be i

granted. Returnable by two weeks.
Meanwhile the status quo will be maintained till

the returnable date. !

List on 20.8.2001 for order.

Sd/- VICE-CHAIRMAN
Sd/- MEMBER (Admn)

o

-



Standing Counss

\" gata swalis s
& f Administrative Tribuasl

en
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GUWAHATI BENCH : GUWAHATI

strative Tribungi
f ; Guwahath

cuwahati Bench !

Filed by

Add. Central Govt.
¢ antral Admini

IR 0.A. No. 312 of 2001
% | paedt W _ _
4 GLgmu Bench Shri L.G. Singh & Others
Wil —cd Applicants
i . :
| ‘j Union of India & Others
L e Respondents
E In the matter of

Written statement submitted
) by respondents
1 (Written statement for and on behalf of the 1,2,3 and 4 )

The written statements of the above noted

I |
1 respondents are as follows :-

c L That a copy of the OA No. 312/2001 (referred

; y to as the “application”) has been served on the
respondents.‘ The respondents have gone |

: through the same and understood the contents

. thereof. The interest of all the respondents

P being similar, common written statements is

! filed for all of them.

2. That the statement made in the application

which are not specifically admitted are hereby

denied by me .




Lo~

-

That with regard to the statements made in
Para 1 of the application, the answering
respondents state that the entire Homoeopathy
Cadre has been surrendered by the Govi. under
10% cut vide Cabinet Secretariat order No.A-
11011/17/97-DO-1-448 dated 20/05/1999 (copy
placed at R-I). As the incumbents of the post of
SFA (Homoeo) were appointed from the
combatised GD cadre/FAs, the Director
General, SSB has taken a policy decision to
utilise the surplus SFAs(Homoeo) by re-
transfer to SSB Battalions/ Units giving them
all financial benefits as mentioned in the
Memo. Dated 5/7/01 in the interest of the
Govt. (Copy placed as R-II).

That with regard to the statements made in
para 2,3.4.1 to 4.3 , the respondents state that
they have no comments to offer as these are all

matter of records.

That with regard to the statements made in
Para 4.4 to 4.7, the respondents state that the
petitioners were Constables/Field Assistants
and had undergone Homoeopathy course for a
duration of one month organised by SSB and

were appointed as Senior Field Assistants
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~

(Homoeo) on transfer basis. The entire
Homoeopathy Cadre in SSB was surrendered
by the competent authority in view of 10% cut
imposed by the Govt. The Central
Government abolished all the posts of
Homoeopathy Cadre in SSB belonging to
various cadres. In order to utilise the services
of these Senior Field” Assistants (Homoéo) in
SSB and to protect their service interests by
not declaring them as surplus, the competent
authority has decided their re-merger in SSB
Group Centres from where they were taken
initially for appointment to the post of Senior |
Field Assistants (Homoeo) on transfer basis.
The petitioners were basically trained
Constables/L/NKs prior to their appointment
as Senior Field Assistants . The decision for re-
merger of these Senior Field Assistants
(Homoeo) has been taken in larger public
interest to utilise their services in SSB Group
Centres. The petitioners were allowed to
maintain their original seniority in the Group
Centres above their immediate juniors and
their -pay and allowances have also been
protected. After the re-transfer the petitioners
will have same promotional avenues in the GD
cadre as were available to them before joining

the post of Senior Field Assistants (Homoeo).

3
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That with regard to the statements made in Péra
5.8 (perhaps should be 4.8), the respondents state
that in view of the position stated in para 1 & 4.4
to 4.7 above, allegations of illegal, arbitrary &
malafide are denied. As there are no equivalent
posts available of Civil side to accommodate 79
sutplus Senior Field Assistants (Homoeo) , it was
decided in larger public interest to re-transfer
them to the posts of Constable(GD)/Field
Assistants which they were holding immediately
before their appointment on transfer basis as
Senior Field Assistant (Homoeo) with all service
benefits as stated in order dated 05/07/2001.

That with regard to the statements made in Para
59 (should have been 4.9) and 4.10 the
respondents state that the implementation of order

dated 05/07/2001 has already been held in
abeyance till further order.

That with regard to the statements made in Para
5.1 to 5.9, the respondents state that under the facts
and circumstances of the case and the provisions of
law , the grounds shown cannot sustain in law.
Hence the application is liable to be dismissed with

cost as per Cabinet Secretariat order No.A-

4



i @’
11011/17/97-DO-1-448 dated 20/05/99, it 1s not
only the Para Homoeo Cadre, but the posts of other
Cadres have also been surrendered under 10% cut
imposed by the Central Government. Moreover,
creation and abolition of post is executive

prerogatives in exercising their discretionary

power as a policy decision of the Government.

That the answering respondents have no comments

to offer to the statements made in para 6 & 7 of the

application.

That with regard to the statements made in pafa 8.1
t0 8.5 and 9.1, the answering respondents state that
under the facts and circumstances of the case and
the provisions of law, the applicants are not
entitled to any relief whatsoever as prayed for and
therefore, the application is liable to be dismissed
with cost as devoid of any merit. The interim order

so granted is also liable to be vacated forthwith.

In the premises aforesaid, it is therefore,
prayed that your Lordships would be pleased to
hear the parties, peruse the records and after
hearing the parties and perusing the records shall

further be pleased to dismiss the application with

cost.
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VE RIFICATION

‘ I, T. N. Shanoo, presently working as Divisional Organiser,

| SSB, Manipur & Nagaland Division Imphal being competent and duly
: authorised to sign this verification, do hereby solemnly affirm and state that
tﬁfe statements made in para 1,4,5,6,7,8,9,10 are true to my knowledge and
| bélieﬂ those made in para 2,3,4.1 to 4.3 being matter of records are true to
,1 my information derived there from and the rest are my humble submission
| before this Hon’ble Tribunal. I have not suppressed any material fact. And I
; s%gn this verification in this 72 th day of December, 2001 at Gawahati.

L Identified by me ‘@iﬂ:;/j/

| Divisional Organiser SSB/VVFE
ADVOCATE ; Manipur & Nagaland Division

Imphal

| Solemnly affirmed and signed before me by the deponent who
‘ is identified by Shri B.C. Pathak, Advocate on this [/ th day of Degegl;e
' 2000 at Guwahati.

MAGISTRATE/ADVOCATE
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e
i DO~I-448 dated. 20
. Bovt. to the
. in Annexure-I
action,

" retirement, death eto. of - tho incumbcntS'holﬁihg-the‘pOSQ.' Tf‘fg;“V
<47 - Please take' action acvorcingly. o
. Incl: As abova. - f - 2Bl .
" " . s e - v ' 7¢; 7.(3.3' B.ORA) v“f. ' ‘ A
T ! JoInT" DEPUTY DIRECTOR(EA) "o g’ /0
R TO, i ' - . - B »‘_...‘v . d L ;v".‘ I f’ ' o R i “? G
S “l..DOs " ;. HP/U?/AP/NBS/SB/NA/Shillong/R&G/J&K/M&N < O e
f;§x__2; DIsG . T1C Haflong/Sarahan/£A quldam/Tc;SqloniBari'f?imAg ;g
pféff, o Jammu/Kumarsain., . ' . }f; : B
@ﬂﬂ--'B; The. Comdt, chFaridnbagwf o : ‘ 'Sn_fi?f
\é o 4+ Comdts VIATS Jammu/Randdanan /Rashipus. / Lsng Bhapsd 1
' o - b ) P ¥, e ~. . ) i i 5
N 2+ The Asstt. COmdts,‘Qﬂnna:nhnpnn/adrsawn Salonibaydi.¢ . W
\Q 6. The Assistant Director(Coord), ™ GS New Delhi, .

~"17/9

" Subject: 10% CUT IN THE STAFF

.. 38/S3B/A~

Annesure-
. remadning
which:

Mo. 38/55B/A-1/98(19

103 posts as shown ‘'under Col. 6 of the
I are abolished w

487’postSashown,under1Col.
are at

* tically on th

- Copy alonquwith a copy of cCab.
7~DO-I~448 dated 20.5.92 is5 fo

.~ No. 38/55B/A~4/98(1)~,2 (F5 2
;;ég@j?ﬁ\\Directorate Genaral of -Seourd o
A ii?r“Office Qf' the Director, SSB, (- g

. Block-5,(EFast), R.K

Lo Ko ?uramew.'
Newr Delhih}10Q66.‘  LT

ks

Dated the " "May, 1999

- ate . .o - . Y . r.AT—é ’F(,‘ ' o .
.. . S tat Nrwea s o4 o' - . ' . . -
. i "GESTC"~‘ e i
" .7 L N .'.
MEMORAIDYN X ey
o
SIRFIGIN OF 85D, - - o ter i

; e

Please refer to. SSB Directorate memorandum Mo, L
4/98(1)~875-91, dated 4th Harch, 1999 on _
A-copy of -Cabinet Sectt. 'order Mo. A.11011/17/97- - i

)th May, 1999 containi
abolition of 590 posts
is‘sent'herew

ng approval of the
'in S33 as indicated -
ith for information and further -

-~

ith immediate effect and R
5 of the Annexure-I, Y
will be abolished automa=-

present- £illed up: ; 7
e to promotion, transfer, '

eir falling wvAacant

Datec* the

Sectt. order llo,
rvarded to:-

'*:de;g9§9§;‘ff{fw
A-11011/ “T#

L. The DIG(Trg), SiB Dte., Hew Deolhi, . X N
-2+ The Comt(R), SSB Dta., Moy Dalhi. \ N
3. The Comat(EBS, S3p nHea., mow Holni. 5
4.  Tha, Accounts Officex, 338 Dte., Mow Delhi. .
5. The S0s- rl/A—b yranches, 330 NDta,, New Delbi, . : ;
S. S/8hri D.Re SahniNgstt., US Yadav, UDeC, h-4 Branch,33RDte, .
7. Guard File. ‘ :
b R |
>‘>/1(7 ~3 01t nnpyTY DIRITTOR(ER) ’
G,



o NO. &, L1011/17/97«[jp-T-448
v . GOVERMMEHT OF TiD1A
' ' CALIdﬁT SECHETABIAT

CBORANER 1 DUSE AYINEXE

- SiAMJATA ROAD N
NEW DELLE, THE 20 MAY 199

ORDER T

" ~ ) ' . . j. - . \' \" : ;
In. terms of Governmint directive tor 1G4 cut in

the sanctioned strength of posts of SSI - (Exclhuding battalion
side) and SFF,. President is pleased to abolish %90 posts in . . -
£edﬂin'AnhéXUTGfI and §70 Posts-in ggn as .shown

5883 as indica
in Annexure-~1r,
2. 90 Tar abelition of POSTS in L3531 s concerned,
tetal nuuber of 103 posts ss shoun unter Col.o of tie
AlneXure-T are anolisied with imaediate offect. “The .
bosts shown upder Col.. 5 of tiwe Andciure (total 07 posts)

Wirich are at present filled up wiil by aivolished automatica 1y
transier, retireimont,

on Laeir'falllng vacant due to promotion,
death etc, oy the incumsent holding the nost,
3, AS regards abolition of FOSLs din SEy¢, 55 sosts
nave already been abolisned vide order 0. A, 49011/ 3¢,/
4-D0-1, dated 11,35, 97, Thereiore, dactual 835 posts as
inGlczted undep Cul., o ageinst S, 0. 1 to b

Shall be abolished With i1amediate ef fect,

Finqnce‘(ﬁxpendlture) vide yo 0. 7 (7 }/E.Coo1d,/92, doted
2:2,04.,99, ! : S y

e ) ) " . ) S‘d/-— . '
: ' o (Muikul Cinat}‘terjrge)
! . Deputy se retary to'the"Goyt.'of India

[

Copy Lo :- O - ; '

Director, 337,
G, GEF, , - : .
Joint Director(P&C),CQord. Cell,
Depuly Secretary (8/5). ‘

-

C;\L:’-r'}um}—‘
~

.

» DO-IX(3) thwough Zirector (sn).

Guard file,

Roiywg/s/

-

in the Awmexure-[J

»

~ ————




A"' '“)(' 785

‘5,900 pcsts ' '_ -

opos!_, foT sarren».er under 390 posts
’O}’, g.u._ in sanctioan ned strengtn :

PLAp-arie-] Y

. DETAZIZ OF POSTS P’ROPO::-.' F0R SIHRT.DER

. ~v.'—'*“-"*‘.“~"“'-"‘ e .... . e —0'f. .- ..-.--.....-.. —...-.-.. e ™o —"._. e s .-.‘_.. ...._.... e =4 ....,..... ....._._
-~ . : ~e L P
2E3 : ~NO. Or DCStTs

‘Neme of the DOST, | . Meme of units of
' : — : :ron whicn banctlcrbd T3 B

- ee e e e e Ee em o - et e em L e e e T - e e e
. - . . -
2. - ‘JC “Te 3.

-— - - - -— - - -o— . -— - —~ -~ -— - . — - - -~ — — -— —~— -~ — - -— - — - -~ — — - - — - - "-e — —
-, g pe - - i~ i
D.LG( uosicity ) 353 Dte, L -

\ co~ - )

-l O DV9¢ -~ had

1 L
2, . oy.Din CuOl‘(nCC cis )
3 2 AC'/ '.:'« n}c-(v- ) ..’/’ATS ' aulll

: H 1
o4 si/Coy.comdr, . JATS J8K, cashipur & menidence | 3 3
.. CO/ Znspzctor ; ~ GATS JLK, ;f:aShipurg Raniceanace 3 . 3
6. S.M.0, .. © =WATS Renidenga. o [ 1
MO, L WATS Jix2 Kesihiipur | e 1

1

WnlTS JaK, Heshipur g Renicenga 3

)

ACCou:tants
v HSsist ant YATS Jatuou . 1 -

—\ . - ~ - « ep - . - . .
10, J.‘.‘.uS- 2 UATS Saimu, 1 Ranicanga & 4 3
, Cevep : . .
! 1 wATS nESAl sur i
11, L-DgCS- 2 WATS Jauiy, 1 Ranidangs g 4 -4
. . 1 VIATS s ql:’\—r - o ' .
. P . L e NI - — . . . ) ) ..
12, , l’lO GT d"'— L 2 JAETS Taomu s 1 ‘Ran:-_cf:nga a A o 2 .
~ ) L AT zshiour
- _ , e ) )
130 Fua. | (Qd(‘j) + TS Jemmu, 1 manidanca 3 > 5
HEERTY RN 3 Sy -~
+ WAaTS Kzshipup :
14 ~Te L e s _
L. l-fsl‘S 4 Gals Jeimmmu, z ch;c'anga 3 3 5
— < GATS :asi‘:ip'frg
15, g ‘eepar/3afaivala = 4813 Jemmu, 2 ReniGanga & ) 9.
(3 RS TES b T e =3
[} -..\J T
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WATS Jeminu, Ranicanca g
Cera - : ; a : .
JATS Jarmu, Renzdangzs 3 Kashiour
nanidanga g .

‘Hesaipur

Wats Jamiu, Ranidance,d Kashiour

Wets Kasaioue
viats
WATS Renicenga .

Jeamu, Renicanga 2
Ranidancga & Keshipur

:‘JTNJ’ ﬁ3; Shii_lo

g
(8}
-

W
L)
0

o

:Iz_B:M;;-ur, J&X end RAG 1 in .
2iv. [i¢Ts.

2 WATS Jamnu, 1

1 Kasnipur - -

ny i )

4 WATS Jamnu, 2 Fanidznea 8 ‘
2 asnipur R ¢
. O WATE Jémmu, 3 Ranicanca e .
-3 Rashipur .’ T

2 WATS Ranidanga SR

S WATS Jawinu & 2 jashiour

< WATS Jammu, 2 Fenidancs &

1 Kasnipur -, - 7

2 SATS Jawmw, L ‘Renidanga &

2 iashipur \ R

- WAIS Jammu,  Renicanga & iKas:idpu

-
-
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— M. b/SSB/A=4/2001(2): §8£~2c
dﬁ:oﬁveamms NTEOR-sINDIA 38l Tl

7,0/ 4 MINISTRY 'OF THOME* AFFAIRS: - ° {*

-~ OFF1CE OF-THE:!D,G., ' SSB R\

. EAST BLOCK - Vv, R.K.:PU

(v NEW DELHIL: = 110066, s ;e

i !'; ';f.‘.’:‘i’.';'.‘"' v A A !
ST SR I LT
ci e

a0y
Menorandum - R

Subject:- Adjustment of Surplus Para~Homoeopathy ‘Staff
R : in thier parent units. . R

AS you- are. aware, the entire Homooopothy
Cadre has been abclisked by the Cabinet Secretariat vide
their order No;’A-l{ﬂll/l7/97—00-1-448 datad 20/05/1999-
under  10% cut with -the direction that filled up posts
will be ebclished automaticslly on their falling vacant
due to promotlion, transfer, reitrement, death etc. of
the ilncumbents holding the posts. '
Z. ' The matter regarding adjustment of the 79
SFAs(Homoeo) who have beern rendered surplus due to
aoglition of the Homeopathy cadre has been conuidered.
The  SFAs(Howen) were sppointed to the post on  transafer
basis  from amongst the Constables(GD)/FAs ete. who had
done Hemeopathy Course. It is observed that almost all.
the .incumbents of the post of SFA(Hemeo) have con  an
average 15 to 25 vears’ of service Jeft till ‘the age of.
superaiinuation. e isich, 1n the larger ipublic interast,
1t has been decided . to transfer them bhack to their
Parsn  unius/Cadre. In order to wipement the decision,
D.G.,888 has 1szued the following instructions:-

1) On thelr re-tranasfer to thelr parent Cadre, -
Toas Conctables/FAs  as the cace may be, the

SFAs(H) will regain their saniority
above . their imnediate juniors with

consequential " benefits. They will be held
243inst the vacancies of.Constqbles/FAs. If
vecancies are not availabie, they may be -
adjusted agaihst other vacant- posts under
GFR=-77. It their immediate juniors have been -
already promoted te the higher rank(s) these
officials. will he put through the requived
tradning course(s) so that they are promoted
Lo the relevant rank{s) against avallable
vacancies adiusted under GFR-77.

LY The pey drawn hy the SFAz (Homeo) Imnediately

bofaro - their re-transfer (Lo  their parent

Unita/Cadro, whall he Protected and adjusted

CaRiast o Lhe ffUligiee thcrements, IfF roqulred,by
rusae ol speeifie orders. , '
Contd...2/-
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1) in siew o of (115 above 1] any. one of
theoe 79 SFAc(Homeo )  happen to draw salary
morsr L his dmesidiate senior(s),  the latter
canrot clalm parivy with aim, -

3. Iv., vase an §.F, Asz(Homeo) desires to opt . for
volindary  retirement, © 1n the event of his having
venderean the  qualifying  service for pension etc, he
should tender 3 months irrevocable notice for voluntary
retirement Immediately and  allowsd to proceed  on
voluntairy retirement from the rank of S.F.As(Homeo).

\

1. A list contuining names and other relevant
particulars of the 79 SFAs(Homoeo) ie snclosed.

5, - The 0G,5S8, has desired that follow up action
on  the above line:s =hould b= taken by the concerned
Commandantsz by 3tst July, 2003, positively.  The
D.0s/D.Is.G will <end information to (his Hars. about
the action taken, by 15,08.200].

G This nas the approval of 0.G., S30.

T | .
el oAz above,

0
NV _
VTN 2oy
( H.C. I5shi) :

- ppector Goneral (Pore)

¥

~ sla

To

I The D.0% HP/UP/AP/SB/NB&S/J&K/R&G/MEN/NA and
s Shiliong Division.

7. The 0.Ig.G:

CTC Saranan/Hatflong/ KUmarsain/
Jammu/Salonlibari/FA Gwa ldam.

3.0 Commandant: Dharampur/Shamshi/Sapr1/Delhi/Almofa
' . /Srinagar/Cnamma/Tezu/Basar/Dirang/
Railgani/Krishnanzgar/Rarasat/Rani-

. danqga/Falakata/Sikkim/Jammu/Sunder —
bani/Leh/Jaisalmer/Jamnagar/Bhuj/
Sriganganagar/Kohima/Imphal /Mokok-

. ohung/Bongaigacn/Debendernagar[ 3‘

~ Alzwal /Luinglei/Tripura/Haflond. '

% \,.\ / () / P / ‘ g

h
D.1.G.{EBY, "83E Directorata. New Delhi. !
Sp JﬂJoiﬁtvni-A - 1od i o i . \‘ :
i *rector(Medical),sSsB Dte. for necessa
: ; . eS8ary actio
L,m- in r/o Sh.Trilok Chand,SFA(Homeo) Y ;

® @ a0 o

»3SSB Dto.New Delhi.

——— - g

R



ATAME "OF DFFICTAL

LIoT oF SEHIOR FIELD AS%ISTAN]S(HOMOEO)

STATE 70
WHINH

"BELONGS

B S
i ;.’. s ,,,r

_’M

DﬁTE'OF;ﬁ
BIRTR 7

T LA

DHTE-OF
\»Upf"\h-

** NNUATION -

S

=ngwutcn

BELONGS -

e i R I e I T S Ik R R R R R L R R e T

e et 4o e i L P e . 51 e A T . o G Y ¢ S e W W A el O i PG S e B e e e P s U W e B G S e B S e e T e

,)'

5/ SHRT

.2, :
bl DIVISION

z 3K, ROY

: ALC. KALITA

3 RAHESI CHAND N

Q VIREND&A STHGH
nAﬂIuben Josit

H.  3ANITE SINGH

7. AW, NIRALA

8. K.P. POWDEL

9. ASHUAHI KUMAR

0. S. BISHAS,

Ti. V.S, RAWAT,

12. BlHAﬂATH‘SHAéﬁA ~

13, JEEVAN LAL

Ta. . MAST RAM

AS3AM
ASHAM
Hp

1P

HP
ASSAN

ASSAN

01/11/57

01/09/53

. 3
.

16/07/63

S 12/10/63

L7/ns/en
15/11/64

13/12/63

02/11/66

(5/10/55

HP |

W.BENGAL 09/01/63
. :"‘-,

j |
up 18/12/55
L SESRIRS SV
HP - or/0 /54
P 14/12/62
HP 23/04/68

5. 6
31/19/2017 . ITANAGAR
31/08/2013 . BOMDILA'
L 11/04/94
. Peengty
Farty
31/G7/2023 *  SEPPA
©10/01/97
21/16/2028 - ZIRO
C16/172/96
51/05/2028 PALIH
C18/05/98
36/11/2024 ALONG
 26/06/97
31/12/2023  YINGKIONG
L 11/02/97
31/i1,2026°  TEU .
01/09/2K
31/10/2015  KHONSA
X . 03/02/97
31/01/2023  HIAQ
| - 20/04/98
by
31/12/2015 -DIV. HAR
- 7/05/2K
31/01/2014 */ ROING
- 15/05/2K .
31/12/2022 - LONGDING -
~ 15/05/2K
30/04/2028  JANG
15/05/2K

“lac

i GC\ ‘ P
CHAFLONG “ 1

ae L
BONGALGAON

DHARAMPUR

GC CHAHMA
ac ALHORA
GC BAPRY
GC BASAR

GC BASAR -

GC SHAMSHI

GC

GC
SRINAGAR

6c

- RANIOANGA .. *

'GHITORNI =

GC SAPRI

GC SHAMSHI




17,

an
4.{/

3.

‘.o 3.
o KHEM CHAND | : Hp’
RAN;EET STNGH | HP
‘HEHANT KURAR HP

Hohe QIVISION Conpvedid s

LML BMARALL A3SAN
i1 K. GARKAR AJSAM
RO BARMAN AS*AM
CLF L SARHAM -~ ASSAN

1.
dol. BHAGAT -m#%%f”
BEMESHAR SHARA | AN AR
B SAHA © O ASTAR
B.K. UAS ASSAH
. SARMA

ASSA

P

‘ﬁu V)HAN QINGH M}M

U.P. DIVISIQN ,'
K.8. NEGQI u.p.
U.9. CHAUMHAN u.p.

13/07/70
25/01/64
14/02/68

et

01/01/57

- 13/10/49

' L. CX
H-AO2455

01/02/5%6
ER-34

s"%’/'(' /r

D1/11/56

0700750

02/04/69

a1/08/57

20/06/73

19/04/56

14/12/

31/07/2030
31/01/2024
29/02/2028

%ﬂ-»@m N Ap
- LN P . WY Y
31 /12/2012.-

31/10/2009

Ak

31/01/2016
va Jr Ic2l
/(1“72“/ 4
/1672016
U/ 2018
30/04/2029

31/07/2017

30/06/2033

©30/04/2016

31/12/2031

CHOWKHAM
25/05/2K

DAPORIIO
15/05/2K

PASSIGHAT
21/05/2K

- - TS TR N e 4 o e ) et ek e G e B e 6 B G e e e ES = . e . T -
NP I e vm s M e em e et n o e e e s - . - E -

Ge
DHARAHPUR

00

*‘DD#*

Wele. £b£$;~z¢44'P ﬁ’f‘L

AC N/KAHRUP

11 /05/96-
1*'4,49

KOKRAJHAR

SHEITT
13¢9+99
BONGAIGAON
91/12/96Z

N/LnKHIHPUR :

L-szQé
00 TEZPUR
DEfGFFT

61999
SEN M/D
N2IV7190

5A0 TINSUKIA

Pl
ROSTTIY- V-

SAO O1BRUGARH

‘9%f+hﬁa§,

IR RRE Y \
A0 TEZPUR \.
0L /o3fas .

I3'> qe .
CHANGSAR]
14/12/56

AD UTTARKASHI
21/08/97

- A0 UTTARKASHI

01/12/96

\

GC
TEZU

Gc

BONGATGOAN

D0~ .....
fOO*
GC J#MMQ«
GC

BONGATGAON

GC DEBEN-
DERNAGAR

GC
HAFLONG

1

GC
BONGAIGAON

GC CHAMHA

. GC SRI

NAGAR

GC CHAMHA

Stund e b



T3 HANGAL. S INGH

2. SN SHARNA.

?n33.'f"RAJPALLSINGH,lf«--;'_

3G,

BRI

PR

w)
N
.

L47. . SAKLA NAND

3G, CHHIMDER SINGH

?39.~“”«RISHAM KUMAR
40 SUBHAGH KUMAR'
41. - JOGINDER SINGH

BhN DIVISION

a L GUNAMAMT 51NGH

3 CHCJOYSOM TANGKHUL

fi4) LALSTAMLIEN HMAR

S IASPAL: SINGH (- -
"i”RAJ.

"\ﬁp

HARYANA N

RAJ.

MANIPUR

HANIPUR

HANIPUR

- 110/07/69..

01/03/12

20/08/55.

15/02(69

Sav. .
Ve .

. .22/10/54"

C1130/07/70

.05/02/55:,

fafl3/04/63";

'.At.'
L

502/11754},

"-04/08/70

'sk}71s/o7/65

0i/03/¢7

01/03/69

SIS

31/08/2015  SAC DID1 HAT ‘GC.ALHORA
' 06/98 : TR

©28/02/2029 40 PIrHORAGARH'}GC SRI
0)/97 :

‘,31/07/2o3oia AO CHAHDLI
; , 02/12/96

5 AOUIAISALHER 41 e .
Fef120/96.

, q,,.aonJAISALnER"

;31/07/2029~- a0 ANUPGARH N
. 12/06/98

28/02/2015  SA0 JUNAGARH . GC SRINGR
: 10/10/97 ﬁLTGARHWAL

1+ 31/04/2023 . spo0 JAMNAGAR GC SRI -
- ~~16/07/9ﬁ GANGANGR

330/11/2014». SAO SRIGANGANGR IInd BN é?c}Dli‘

04/06/99 , ac. o/purf

31/08/2030 ' SAQ RAOHANPUR '~ap“§¢gnr
4 +1;20/12/96 - L

3|/O7/2025 SAO NAKHATRANA GC SRI
01/11/96 R 'GANGANGR

A

31/03/2021  M&N DIVISION g
24/10/89 ; IMPHAL

31/03/2032 " MAN OIVISION  -po-

12/04/91

31/03/2029  HaN OIVISION = -pg-
14/02/91
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>

- L)

F ¥l

K.3.

I

roo -
JANTL KUMAR
/

ABHIRAM DAS -

BISHT

OM PRAKASH

2HILLONG DIVISION

A.S. RAWAT

- MAHINDER SINGH

]

THANESHWAR BORUAH

HAMD LAL

G.K. RQY

SAMIRAN CH. Roy

RAJCMDRA 31NGH

UINESH PRASAD
HARTSH 10347
RAIESH KUNAR
SRS

A

RAUL

-

J.

- —eie .

HP

Wy

HP

‘He

HP
ASSAM
ASSAN
up
UL
up
TAMHy
AS3 Al

IR

N

4.

12/10/52

04/07/69

27/03/68

. 07/09/65

30/07/¢6

03/07/56

15/01/55%
01/08/54

$/12/s8

,¢-_“-NM_M~~_":_M__H_“_“___"___"___ﬁn_"_m“

E

31/10/2019
31/07/2629

31/03/2028

. 01/10/2005

!

10/04/69

11/07/68

12/12/67

20/04/71

» 30702769

1%/62/69

: 01/08/2026

oi/oa/zoze
31/01/2015
31/67/2014
31/12/2028

30/04/2029°

131/07/2028

21/12/2027
30/04/2031
31/03/2029

30/03/2029

07/07/98

MEN DIVIS]IOM
26/06/9Y

HEN DIVISION
25/05/2K

M&N DIYISTON
15/05/2K

AD HEGHALAYA
27/05/2K

AQ- HEGHALAYA
12/11/96

A0 MEGHALAYA
13/04/90

DIV.HQ. sHg
09/03/2k -

AD TRA
2070774
AD TRA
it/11/93

AO AGARTALA
05/07/99

AG TRA
22/04 /2K

A0 KPR
26/03/2K

AD KPR
16/11/96

AO. KPR
17/04/98

50 KASHIPUR
15/05/2K

/,;7f§;g?,,

' GC
FALAKATA

GC ALMORA

GC SAPRI

GC ALMORA

GC SHASHI
GC DEBEN-
DERNAGAR

GC
GHITORNI

‘GC
BONGAIGAON

GC TRIPURA
/HAF LONG

- GC ALMORA

GC CHAMMA

GC ALMORA

GC JAMMU

GC TRIPURA

CGC CHANMMA

L e

[

Fory
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Pl
AU P
1/‘
JE8S DIVISION -

/

Za. qoy CHOUDHURY

"SHAMBHU SHANKAR
KARBGNG LEPCHA

NIHAL CHAND 0A3

By
KR

WB

- W8

SHYAMAL CHAKRABORTY W3

T.K. ROY

R.5. RAWAT
DIL BAHADUR

JEE OIVISION

SAMSAR CHAND
TARSEM 5INGH
MARENDER SIHCH
MOHINGER 51nay

HAL- DV LS fop

NAJESH PARKASH

A e
AN

LA -1

¥e
up

Wi

Hp
JEK
Jak

HP

up

HE?

.
A
4

e el o v

10/61/66

05/1G/63

11/04/65 -

06/10/54

‘E
3

oy

02/01/65

t4/04/64

21/10/66 -

07/04/64.

31/01/202¢6

'3i/10/2023
30/04/2025
. §1/19/2014
31)1?/2025
'36/04)2024

31/10/2026

10/07/59 -

01/04/59

19/04/¢8

11/05/55 -

27/08/65

M /03765

31/08/2025

31,/03/202%

e o e e . b o

36/04/2024

|
1
b

JALPAIGUR]
02/12/9¢6
. /

CIV.HO. MBS
02/12/9%

BANGIOK
30/11/96

SAD NAMCHI
17/08/98

HATHABHALHGA

13/12/96

KAL THPONG
02/12/96

SAD DARJEELING
15/07/9¢

SAO DINHATA
14/06/99

A0 JAHMU
02/01794

A JAMHU

11/04/2¢

AQ, JAMEU
22/06/98

A" LEH
12/06/2K

SAD KEYLONG
12/05/2K

Clv. HQR.SHIHLA
01/05/2¢

$olan  we 0w s o e -

- RANIDAN

- SIKKIH

ae

GC -
-00-

GC

MAHIPUR

GC

SIKKIM

GC

'RANIDANGA

GC up

DIV,
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. IN THE CENTRAL AQMINISTRATIVE TRIBUNAL

i
}
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GUWAHATI BENCH

In the matter of :

O.A. No. 312 of 2001 :
“« Shri Laiphrakpam Gunamani Singh & Ors.

/wa oA~

VS

Union of India & Ors.

And

In the matter of :

Submission of Additional statement in support of
the contention raised in the Original Application by
the applicants in the above mentioned Original

Application.

The applicant above named most humbly and respectfully begs to state as under :

That it is stated that being highly aggrieved by the order of reversion to the cadre
constable, the applicants approached this Hon'bie Tribunal through COriginal
application No. 312 of 2001 and the same is pending before this Hor'ble
Tribunal for hearing. It is relevant té mention here that similar cases were also
pending this Hon'ble Tribunai, namely O.A. No. 274/2001 (Golekeswar Sarma &
Ors Vs. Union of India & Ors.), OA No. 282/2001 (Abhiram Das & Ors vs.
Union of India & Ors.) O.A. No. 285/2001 ( D.N.Sarma & Ors. Vs. Union of India '
& Ors.) and all the aforesaid came up for hearing before the Hon'ble Tribunal
on 11.2.2002 and after hearing the parties the Hon'ble Tribunal was pleased to

dismiss the same.

<
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That your applicants beg to state that the similar issues pertaining to reversion
from the post of SFA (Homeo) to the cadre of Constable of the employees of
88B, came up for decision before the Hon'ble Central Administrative Tribunai,
Chandigarh Bench on 5.12.2001 in O.A. MNo. 640-HP-2001 and the Hon'ble
Chandigarh Bench aftef hearing the parties was pleased to set aside the order of
reversion and also granted declaration of continuity in service to the post of SFA
(Homeo).

A photocopy of -the judgment and order referred to above is annexed
herewith as Annexure-A for perusal of the Hon'ble Tribunal.

That this application is made bona fide and for the cause of justice.



VERIFICATION

I, Shri Laiphrakpam Gunamani Singh, , Son of latc Nityalal Singh, aged about
35 years, at present working as Senior Field Assistant (H), in the department of SSB,
under the Divisional Organiser, Manipur & Nagaland Division, Imphal (now posted at
T.amphelpat Division, Headquarter), one of the applicants in this Original Application
and T have been authorised by the other applicants to sign this verification on behalf of
them accordingly I do hereby verify and declare that the statements made in paragraphs 1

to are true to my knowledge and I have not suppressed any material fact.

And I sign this verification on this the 27th day of Fcbruary, 2002.
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